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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
Original Application No. 436 of 2019
Priya Naidu G.
No.147/A, Neervallur Village,
Kancheepuram
Phone:8870918165 ,
...Applicant
Vs
State of Tamil Nadu & ors
...Respondents
ACTION TAKEN REPORT FILED ON BEHALF OF THE
TAMIL NADU POLLUTION CONTROL BOARD.
|, K. Gokuladas, Son of K. Kesavan Nair, Hindu, aged about 57

years, having my o
do hereby solemnly

1. | am the
Pollution Control B
Taken Report on be
as such | am wel
records.

2. 1t is respe
complaint regardin
Enterprises & Gems

3. It is further

order dated 24.07 .2

“Let the Tami

ffice at 76, Mount Salai, Guindy, Chennai-600032,
affirm and sincerely state as follows:-

Joint Chief Environmental Engineer, Tamil Nadu
oard, Chennai-600032, and | am filing this Action
>half of the Tamil Nadu Pollution Control Board and

acquainted with the facts of the case from the

ctfully submitted that the petitioner has made the
g serious violation of norms by M/s. Aiyesha
s Recycling, Kancheepuram District.

submitted that the Hon'ble NGT (PB) has passed
019 among other things inter alia that:

| Nadu State Pollution Control Board (TNPCB) look

take appropriate action in accordance with law and




'}

furnish a factual and action taken report to this Tribunal within one

month from the date

of receipt of copy of this order”.

4. It is respectfully submitted that, the Consent to Operate was

issued to the unit of M/s. Aiyesha Enterprises, SF. No. 222/3&4 (Part)

and 214/1

Kancheepuram Dist

(Part),

Neervalur village, Kancheepuram Taluk,

rict vide Board’s Proceeding dated 08/11/2010 valid

upto 31/03/2011 to carry out the Recycling / reprocessing of waste paint

residues / sludge to

process

I. Water based paints — 10,000 Kg. / Month

Il. Solvent bas
iil. Cleaned ba
Further, CTO

ed paints — 10, 000 Kg./ Month
rrels and carboys — 2,000 Nos. /Month.

expansion was issued to the unit vide Proceeding

dated 30/11/2017 valid upto 31/03/2018 to carryout

I. Reprocessin

g of water based paints — 40000 Kg / Month

ii. Reprocessing of solvent based paints 40000 Kg / Month

iii. Reprocessi

ng of wall putty - 50000 Kg / Month

iv. Thinners 30000 Kg / Month
v. Reprocessing of adhesives and sealants — 30000 Kg / Month

vi. Manufacturing of water based paints — 15000 Kg / Month

vii. Manufactu

ring of solvent based paints — 16000 Kg / Month

viii. Manufacturing of adhesives and sealants — 1500 Kg / Month

ix. Cleaned barrels and carboys — 40000 Nos /Annum.

Subsequently,

renewal was issued vide RCO Proceeding No

F.SPR 0453/RS/DEE/ SPR/ W &A / 2019 dated 09/04/2018 valid upto

31/03/2023. The copy of the same is submitted herewith as Annexure-|

. It is respectf

ully submitted that, authorisation has been issued to
e provisions of Hazardous Waste (Management,

2008 for handling the following

oundary) Rules,




3721/05/KPM/HWM/RS/2011 dated 07.03.2012:

e (Para 21.1) Processes Wastes and residues & Sludges of waste

water based

Hazardous Waste Streams vide Proceeding No.T14/TNPCB/F-
aints,

e (Para 33.3)
hazardous chfmcals/ wastes 24, 000 Nos/Annum of &

.Solvent based paints — 240 MT/A
Discarded Container/ Barrels contaminated with

e (Para 20.2) Spent Solvents 154 MT/A

The copy of the same is submitted herewith as Annexure - II.
As the authorization issued was expired on 15/05/2016, the unit

and Other Wastes (Management and Transboundary Movement) Rules,

has applied for autonsanon through OCMMS under the Hazardous
2016. The application was returned for want of additional particulars.

6. It is respectfully submitted that in the meantime, a complaint
was received from the applicant Tmt G.Priya Naidu vide letter dated
07.02.2019 alleging the unit of M/s Aiyesha Enterprises is not having
authorization to collect spent solvents as specified in the MoEF & CC ,
Government of India rules for the past three years. In the complaint it
was also alleged that M/s. Asian Paints PPG, Asian Paints Limited &

Akzo Nobel India Pvt. Limited., have disposed around 20,000 Tons of

Paint Wastes to the said facility. And that around 2800 Tons of wastes

zardous wastes near kancheepuram and caused

dtspose

. WVA My

b CH }3- 8L,
639,

was sold locally and some waste is landfilled in the premises of the unit
without the knowledge of the Board. The copy complaint is submitted
ith as Annexure - lll. It was also alleged that the unit has

oT 4
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contamination of fertile lands causing cattle death. The unit was
inspected on 21.02.2019 by the O/o the District Environmental
Engineer, Sriperumbudur. The copy of Inspection Report is submitted
herewith as Annexure - IV. Show cause notice was issued to the unit
by the O/o the DEE, TNPCB, Sriperumbudur, under section 25 of the
Water (P&CP) Act, 1974 and under Section 21 of the Air (P&CP) Act,
1981 vide Proceeding No F.SPR 0453/RS/DEE/ SPR/ W&A/ 2019
dated 21.02.2019. The copy of show cause notice is submitted herewith
as Annexure — V.

7. It is respectfully submitted that, since the reply furnished by the
unit for the show cause notice vide it's letter dated 25.02.2019. The
copy of the unit’s letter is submitted herewith in Annexure - VI. Orders
for closure and disconnection of power supply was issued to the unit of
M/s.Aiyesha Enterprises vide Proceeding No.T2/TNPCB/
F5696SPR/SRP/EB/2019 dated 11.03.2019 (Copy Board’s Proceeding
dt.11.03.2019 is submitted herewith as Annexure - VIl & VIII). Based
on that, EB power supplies to the unit (SC. No. 310-005-185 and 310-
005-348) were disconnected by the TANGEDCO on 14.03.2019.

The complaint has also been sent by the complainant to the
Hon'ble National Green Tribunal (Principal Bench) stating that from
June 2015 till date waste sludge and paint is disposed by Aiyesha
Enterprises & GEMS Recycling at Kancheepuram District underneath
the back yard (Scrap Yard) of the factory at the following locations:
ew solvent Plant and solvent plant is constructed

R

d under the new water tank.




ii. Jumbo bag Gg¢

8. It is further st
treated the complair

as O.A. No 329 of

purchased by M/s A

PPG Asian Paints

Bangalore, M/s Emf.

M/s Bureau of Sta

software companies

complaint has beer

Instruction that the
Pollution Control Bo
law vide order dated

9. It is further su
his letter dated 03.0
of power supply, th
through mail and w
violation already ma
authorization) unde
(Management and T

Hence the DEE,

SPR/2019-1,

date

follo

|o
»down and Gems Godown and at Pannirutti Village.
ubmitted that, in earlier the Hon’ble NGT (PB) has
1ants letter as an application, which was numbered
2019 and Placed on Record that the waste is
yesha Enterprises From M/s Asian Paints Ltd., M/s

-~

5 Limited, Akzonobel India Choskote Branch
bhasis (Bangalore), M/s Wipro Ltd (All India Level),
tistics All India Level, M/s KG Denim and other
in violation of environmental norms. The applicant
1 disposed of by the Hon’ble NGT (PB) with an
complaint has been sent to Tamil Nadu State
ard for taking appropriate action in accordance with
May 07, 2019.

bmitted that, the District Environmental Engineer in
4.2019 and informed that even after disconnection
e complainant was continuously lodging complaint
as requesting to the Board to take action for the
de by the unit (i.e. operating the unit without valid
r the provisions of Hazardous and Other Wastes
ransboundary Movement) Rules, 2016.

TNPCB, vide letter No.F.N0.0453 / DEE / TNPCB/
1 23/05/2019

the DEE, Sriperumbudur had

wing clause in the Guidelines for fixing the penalty
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and liabilities for Environmental damages due to handling and disposal
of Hazardous waste
Clause No 5.1: Liability of Assessment of contamination
TNPCB can hold the responsible party financially accountable.
The following indicate costs can be collected from the unit as per the
CPCB guidelines on Implementing Liabilities for Environmental Damages
due to handling and disposal of Hazardous waste and Penalty dated
January 2016.
The guidelines also says that the lower cost is applicable for small
impacts. As this unit was in operation without valid authorization under
Hazardous and other waste (M&TBM) Rule 2016, lower cost may be

t.

considered for this un

. Sl?e assessment / T —
Scenario Risk assessment
Cost of Notes Cost of Noftes
Liability (INR) Liability (INR)
Improper
nan (g 10.00.000 1o | LOWer cost shall| 5,000,000 to
T be applied since | 75,000,000 and N.A
storage of 10,000,000 the impact is low higher
hazardous ' 9
waste

Accordingly assessment liability of Rs 10.00 Lakh was imposed
to the unit for assessing the damage caused if any to the unit vide
Proceedings No.:T2/ TNPCB / F.05696 / HWM Rules / SPR / 2019 -

dated: 28.06.2019. (The copy of the same is submitted herewith as

Annexure - 1X).

pectfully submitted that the Member Secretary,

llution Control Board was addressed vide Board's

@‘lf
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/ F.05696 / HWM Rules / SPR /2019-2 dated

letter No :T2/ TNPC
22.07.2019 to furnish detail of disposal of paint wastes and other
wastes by industries based in Karnataka State, namely Akzonobel
India Choskote Branch Bangalore, M/s Emphasis (Bangalore), M/s
Wipro Ltd (All India Level) to M/s Aiyesha Enterprises & M/s Gems
Recycling (P) Limited Kancheepuram District, subsequently a reminder
was sent vide Board's letter No :T2/ TNPCB / F.05696 / HWM Rules /
SPR / 2019-2 ated: 28.08.2019 . (The copy of the same are
submitted herewith as Annexure X & Xl).

11. It is further submitted that the Director General (NSS),
Ministry of Statistics & Programme Implementation has  been
addressed vide TNPC Board's letter No :T2/ TNPCB / F.05696 / HWM
Rules / SPR /2019-2 dated: 22.07.2019 to inform as to whether the
Bureau of Statistics or any offices have disposed hazardous wastes to
M/s Aiyesha Enterprises & M/s Gems Recycling (P) Limited
Kancheepuram District, subsequently a reminder was sent vide Board's
letter No :T2/ TNPCB / F.05696 / HWM Rules / SPR /2019-2 dated:
28.08.2019 ( The copy of the same aré submitted herewith as
Annexure- XII & XIII).

12. It is also respectfully submitted that the unit M/s. K.G. Denim
Limited has made agreement with M/s. Aiyesha Enterprises on
23.11.2015 for the disposal of 33.3 Empty Barrels - 20 Litres (Paint tin,

Tons/Year. The unit M/s. K.G. Denim Limited had

Primer, Thinner) -

Nos on 21.11.2015 and empty plastic carbouys 50

=




litres - 389 Nos &
Aiyesha Enterprise

Neeervallur Village,

discarded container

quantity procured b

well within the Auth

as Annexure — XIV.

15

100 litres - 56 Nos on 25.06.2016 through M/s.
s, S.F.N0.22213 & 4 (Part) and 214/1 (Part),
Kancheepuram Taluk and District. The disposal of
s by M/s. K.G. Denim Ltd., Coimbatore and the
y M/s. Aiyesh Enterprises from M/s. K.G.Denim is

orized capacity. The details are submitted herewith

13. It is respectfully submitted that, the unit has sent response to

the directions vide
(The copy unit's rep

I. The direction

TNPCB on Aiyes

premises from Ms

their imaginable

hazardous waste &

factory premises c

too small when co

just 81 cents of tc

recyclable paint we

disposal activity su

ii. No hazardous

it's letter dated 01.07.2019 stating the following
y letter is submitted herewith as Annexure - XV):

mentions that the complaint has been received by
ha Enterprises hazardous waste in the factory
Priya Vinaya Naidu. These quantities are beyond
capacity that we have handled 20,000 MT of
and land filled 2800 MT of hazardous waste in the
onsidering the scale of their of operation which is
mpared to these numbers. The factory is located in
tal land area. It is stated that factory is handling

iste and reusable spent solvents only and there's no

ch as landfilling or incineration.

5 waste is generated in the production process. Only

the expanded capacity and process will be generating hazardous waste

generation to the tune of 300 kg/month. But this expanded capacity is

not operational since the unit is awaiting the hazardous waste

authorisation for the expanded capacity. The unit’s financial turnover is

only around 1.5 Crores per annum. It is stated that the complaint is

fictitious and wrong. The complaint has been filed by

a former

f the company with an ulterior motive as since the unit has

N
N

gainst her vide FIR 5/2019 with District Crime Branch,

el
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Kanchipuram for having stolen documents apart from money swindling

and misappropriation.
iii. The unit has stated that the total recyclable hazardous waste
eneration from Tamil Nadu is only 89593 MTA

2 Industries as per the CPCB report on Hazardous

recyclable waste g
generated from 253
Waste Inventories. The unit is procuring wastes mainly from two
companies namely Asian Paints and PPG Asian Paints out of these
2532

mentioned in the

industries that generate hazardous waste. The quantities
complaint are beyond any theoretically possible
values.

iv. Moreover, land filling 2800 MT of waste in the factory premises
which has only 81 cents of land out of which major part is occupied by

factory buildings and storage sheds is also beyond anyone's

imagination. Moreover the factory is located in a village and has no
boundary walls. It is only fenced and any activity in the factory is visible
from outside. The unit is employing only local people and maintain a
good relationship with villagers: just because we are non-polluting and
there is absolutely no nuisance from our factory. There has not been
any complaint against our factorthe unity till date from the villagers and
local citizens.
It has beer

V. 1 stated that two paint recycling industries are

functioning within t
and Sri Traders. E
operated under the
take waste material
are very similar. W
Aiyesha Enterprise

company.

vi. The unit has

data of hazardous w

irement of

he same compound, namely Aiyesha Enterprises
3oth these companies were started together and
same management till 2014. Both the companies
from same companies and processes and activities
hereas the assessment liability is invoked only on

s. No action has been initiated against the other

5 stated that they have submitted the consolidated
yaste received and processed from the year 2012 as
TNPCB vide our letter dated 14.05.2019. In the
irnished by the unit only 1000 MT has been handled

e
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by the unit. The unit has stated that they take material only from reputed
companies and there is proper VAT/GST invoices raised on every load.

vii. On verification of various replies furnished by the unit it is seen
that the unit has obtained CPCB Registration as paint recycler vide
F.No B-29016 (1831) /Reg/10/HWMD dated 25.08.2012. From the year
2012-13 till the year 2017-18, the unit has procured 749.136 MT of paint
residues and 157.87 MT of Spent Solvents. Total quantity of wastes
procured is 907.006 MT.

viii. During the said period the unit has recovered 868 MT of water
based paints and 469.7 Tons of Solvent based paints. Total quantity of
wastes paint recovered is 907.006 MT.

ix. Form 3 (Records on Hazardous Waste Generated and Recycled)

iIs being maintained in the factory. Form 3 could not presented the

same at the time of inspection since it was a part of the document that
was stolen by our ex-staff Ms. Priya Naidu who has raised complaint
against the unit.

x. However, after the inspection, the unit stated that it has the
copies of Form 3 (from the year 2012) and Form 4 (2012-13 to 2017-
18).

xi. The assessment liability of Rs.10, 00,000 is a very huge sum for
the size of the unit|and it is much more than their annual profit. The
company has already been suffering financial loss for the last three
years apart from financial difficulties faced due to closure of the
Industry.

xii. Therefore, the unit has requested the Board to consider a
smaller amount considering the level of non-compliance and quantum
of wastes handled.

xiii. The show cause notice followed by the EB disconnection by
TNPCB was initiated based on complaints filed by Ms. Priya Vinay
Naidu who worked with the for just 11 months from Feb 2018 to Jan

. While cases were pending against her, Ms Priya Naidu

W rom the Kanchipuram Judicial Magistrate Court 1 just before

/
K "%@ﬁgbﬁfréfﬁ ded. A non-bailable warrant has been issued by the same
ChEwg 2L #
2 R e /
2, OL BOARD



obtained and a copies of these documents were submitted to the Board

court. A high court order for executing this warrant has also been
along with the previous letters.

xiv. She has done these allegations and troubled the TNPCB and
CPCB officials with sole motto of troubling the unit and to support the
competitors who financially supported her.

xv. The unit is already suffering due to closure for last four months
and this direction has come four months after closure. The unit is
facing a huge pressure from the employees who are in danger of
loosing their job and from villagers and village panchayat team who look
for speedy recovery of factory operations. Any further delay will
constraint the unit to go to Appellate Authority for revocation.

14. It is respectfully submitted that, the unit has request the Board
to kindly ignore th} false complaints and consider the revocation on
merit and mercy basis. The unit has assured that we will abide with all
the pollutions control norms of the board and will also comply with all
the conditions if any imposed by the Board.

In view of the orders of the Hon'ble NGT (PB) in O.A.No
329/2019 dated 07.05.2019, the unit of M/s Ayesha was addressed vide
Board's letter No:T2/TNPCB/F.05696/HWM Rules/SPR/2019-2 dated
22.07.2019 to make a deposit of Rs 10.00 Lakhs, without any further
delay (The copy of the same is submitted herewith as Annexure - XVI).
However, the unit vide letter dated nil received on 09.08.2019
reiterated the contents of its earlier reply dated 01.07.2019, stating

that the complaint filed by the former employee is motivated and

at the assessment from a Third Party like Anna University
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copy of the same is submitted herewith as Annexure - XVII). The unit's
reply is under examination.

15. It is also respectfully submitted that under the above said
circumstance, considering the request of the unit, the unit may be
permitted to carryout the liability assessment study engaging Anna
University at their cost and the study shall be conducted in the presence
of TNPCB officials so as to collect parallel samples to analysis the
same in the NABL accredited lab at the cost of the unit.

Under the above circumstances, it is humbly prayed that this
Hon'ble National Green Tribunal (Principal Bench) may be pleased to
pass such further or other orders as this Hon’ble Tribunal may deem fit
and proper in the facts and circumstances of this case and thus render

justice.

BEFORE ME.

VERIFICATION

|, K. Gokuladas, Son of K. Kesavan Nair, working as Joint Chief
Environmental Engineer, Tamil Nadu Pollution Control Board, Chennai
— 600032, do hereby verify that the contents of above report are true to
the best of my knowledge through records.

Verified at Chennai on this day of September, 2019.

JTYYTY'\'"'"‘J
| SA&VANAN, t_x.Sc.,aL..
ADVOCATE & NOTARY PUBLIC
29, 2nd Ci9s3 Street.. Sankar I;asgar.
Pammal, Chennai - 600 079.
Cell : 9341031607




CONSENT ORDER NO. 180819705

PROCEEDINGS NO.F.0108SPR/RS

702

|

Boevn 2acwve -~ L

DATED: 09/04/2018.

/DEE/TNPCB/SPR/W/2018 DATED: 09/04/2018

SUB: Tamil Nadu Pollution d
ENTERPRISES , S.F.No.
village, Kancheepuram
operation of the plant and d
(Prevention and Control of
Issued- Reg.

REF: 1.Your Appllication for RCO

2.IR.No : F.0108SPR/RS/A]
3. PROCEEDINGS NO.F.01

RENEWAL OF CONSENT is he
Pollution) Act, 1974 as amended in 198
rules and orders made there under to

The Partner

M/s.ATYESHA ENTERPRISES,
S.F.No. Survey No./TS No. 222/3&4(Ps
NEERVALUR Village ,
Kancheepuram Taluk ,
Kancheepuram District .

ontrol Board - RENEWAL OF CONSENT — M/s. AIYESHA
Survey No./TS No. 222/3&4(Part) and 214/1(Part), NEERVALUR

Taluk and Kancheepuram District - Renewal of Consent for the
scharge of sewage and/or trade effluent under Section 25 of the Water
Pollution) Act, 1974 as amended in 1988 (Central Act 6 of 1974) —

Dated 23-03-2018

FE/SPR/2018 dated 07/04/2018
08SPR/RS/DEE/TNPCB/SPR/A&W/2017 DATED: 30/11/2017

reby granted under Section 25 of the Water (Prevention and Control of

8 (Central Act, 6 of 1974) (hereinafter referred to as “The Act™) and the

rt) and 214/1(Part),

Authorising the'occupier to make discharge of sewage and /or trade effluent. =

This is subject to the provisions of the Act, the rules and the orders made there under and the terms and

conditions incorporated under the Speci
and subject to the special conditions ant

This RENEWAL OF CONSENT

Al and General conditions stipulated in the Consent Order issued earlier
exed.

is valid for the period ending March 31, 2023

District Environmental Engineer,
Tamil Nadu Pollution Control Board,
SRIPERUMBUDUR
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SPECIAL CONDITIONS

19

This renewal of consent is valid for operating the facility for the manufacture of products/byproducts
(Col. 2) at the rate (Col 3) mentioned below. Any change in the product/byproduct and its quantity has
to be brought to the notice of the Board and fresh consent has to be obtained.

S Description Quantity Unit
No. .
Product Details

1. | Reprocessing of water based paint 40000 kg/month
2. | Reprocessing of solvent based paints 40000 kg/month
3. | Reprocessing of wall putty 50000 kg/month
4. | Reprocessing of solvents to Thinners 30000 kg/month
5. | Reprocessing of adhesives and sealents 30000 kg/month
6. | Manufacturing of water based paints 15000 kg/month
7. | Manufacturing of solvent based paints 16000 kg/month
8. | Manufacturing of adhesives and sealents 1500 kg/manth
9. | Cleaned barrels and carboys 40000 Nos/annum

This renewal of consent is valid for operating the facility with the below mentioned outlets 1 _he
discharge of sewage/trade effluent. Any change in the outlets and the quantity has to be brought to the

notice of the Board and fresh consent has to be obtained.

Outlet No. |Description of Outlet Maximum daily discharge

in KLLD

Point of disposal

Effluent Type : Sewage

1. ’ Sewage 1.5

On Industrys own land

Effluent Type : Trade Effluent




Additional Conditions:

1 The unit shall ensure that t
shall ensure that tio overflow/
owned by private/public at an
2 The unit shall operate and r
the SEP which shall be stored
report shall be submitted to th
3 The unit shall provide peiz
seepage.

4 The unit shall maintain log
treatment plant / ZLDS, Ener
sludge the ZLDS, Recycled e
5 The unit shall maintain Fo
ZLD System and shall file an
6 The unit shall maintain the
updating the same regularly as
dated. 14.10.2003.

e Solar Evaporation Pans are made impervious and
eepage/percolation to nearby land/water source
poiit of time from the Solar Evaporation Pans .
intain the SEP effectively and recover the salt from
ithin the premises with log book and a monthly
Board,

neters for monitoring the ground water quality and

doks for the consumption of various chemicals in the
consumption, fresh water consumption, Chemical
uent and the salt residues collected from the SEP,

~ 3 for the generation of hazardous waste from the
al returh in Form - 4 to the Board.

zardous waste display board in front of the factory
mandated by the Hon’ble Supreme Court Order

7 The unit shall constantly imgrove its processing and ETP 50 as to reduce the

discharge to the SEP.

To
The Partner, .
M/s. ATYESHA ENTERPRISES,

Survey No./TS No. 222/3&4(Part) and 214/1(Part),

Pin: 631561

Copy to:

|.The Commissioner, WALLATABAD}Panchayat Union, Kancheepuram
2. Copy submitted to the Member Secrefary, Tamil Nadu Pollution Control Board, Chennai for favour of kind

Ir mation.

District Environmental Engineer,
Tamil Nadu Pollution Control Board,
SRIPERUMBUDUR

3. opy submitted to the JCEE-Monitoring, Tamil Nadu Pollution Control Board, Chennai for favour of kind

information.
4. File

Taluk, Kancheepuram District .
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. :_'Name of the"

Factorz gddress
SF. No. 222/384 (Part

Neervalur village,
Kahcheepuram Taluk

..................

005696

; n’/tj Nadu Pollution Control Board
1 In-s;:ection Report

) and 214/1(Part),

-631561

Ca 'Ca'tegg;ry ] q-: assification

Mam Product

Quantity

Unit

Actual production

Reprocessing of wat

er

based paints

40000

Kg/month

Reprocessing of solvent based paints

40000

Kg/month

Reprdcessing of wal

putty

50000

Kg/month

‘Thinners

30000

Kg/month

_ Reprocessing of adhesives and sealants

30000

Kg/month

Within consented

‘Manufacturing of w

ter based paints

15000

Kg/month

Manufacturing of so

vent based paints

16000

Kgﬂnonth_*

quantity

‘Manufacturing of adhesives and sealants

1500

Kg/month

Cleaned barrels and

carboys

40000

Nos/Annum

By/Intermediate products manufactured:

..............

B’y / Intermediate Proz

.................

Quantrty Unrt

' Sources of trade efflue

i

1.7

nt:

Machinery and ba rre

- “
Reere et L L T R TR T T T T T T T TR

; Performance of Effluent

LTI

¥ Nature of. S/ No.
Effluent

Trade Effluent - Typ

Trad'é
: effluent | q,

T e

Treatment Plant
AL i ll'll" AL LA R TN TN TR TR T LT BN

Components of ETP

| Washmg

Nos.

Dfm ensrons
..(in metres)

R .

.........................................................................................

JActual production

i
functromng

w2

..........

e of ETP

: Individual ETP

SL. No.

- Name of the Treatment

.................

lection cum
dilisation tank

3 Diax 2.5

BRI iR o o

Dimensions in
I cte o

2%2%3m

mary settling tank

...........

So

LU T TR R T

........................................................

W evaplora tion Pan

LLLLUHTCTEER TR T

...............................

....................................................

2x2x3m
3,6X3. 6)(0

3,6X3.6
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Not in
operational
condition,
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" Status of
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9 | Sources of Emission and Air Pollution Control Measures provided: 2;\¢ ‘ S
| il | | Stack top

| Stack ht. |
dimension | above | Statust.

. @
Ly fes) | ground functfomﬁk"---..,,__“i?
| (inmetres) | i metres) N

e e RS o i it
Sl Source of
No.' ' Emissjon

=)
DL
)
T
]
wn
T
Q
=
Q
1)
Q

A e Not in Y
Suction Hood Followed By ; N
-A%_sgrp’tion Arrangement 0.45 X 0.45 6 opera_tllonal P
- 'With Stack e condition.

‘_ ‘Acoustic enclosures with ! 0.15 ; 4.36

S Procégzsi_ng ;
‘@ Sectlon

| 21 DG SET 45 kvA|

T
el

10 ﬁemarks on themamt;ananceof Log Books,Records and separate energy meter for Effluent

e 209 DOOK 18 NOE Maintained.

\Remarks on the Disposai of Sofid Wastes / Hazardous Wastes & """
olvent is stored open area in barrels and no Hazardous waste was found in the unit's pre
mization, Inplant measures and House Keeping., .~~~ S

| Details of Complaints if any: o b

et . COMPIANt was received from Mrs. Priya Naidu regarding illegal disposal of Hazardous waste. |

: 14 | Violation of conditions stipulated in the Consent Orders / directions issued under Water/Air Act, !
| S ay kindly be referred,

15 | Violation of conditions stipuiated in the authorisation rssué'd""iI"n'&é”r’"fﬁé‘"'H'é'é’é’?éi{iﬂ'é""W’éé't"é"é"‘g
..{Management, Handling and Transboundary Movement) Rules, 2008 ifany: ...~~~ " |

i 17. 1 Any ‘other éﬁéciél 'i.ﬁlfbf}ﬁafié'ﬁ if a'r]{/' (May include observations/suggestions made duri, o
| This is a recycled paint manufacturing unit. Paint sludge is received from the paint
i manufacturing units. :

; Consent to Operate was issued to the unit of M/s. Aiyesha Enterprises, SF. No. 222/3&4
(Part) and 214/1 (Part), Neervalur village, Kancheepuram Taluk, Kancheepuram District vide :
i Proc. Dated 08/11/2010 valid upto 31/03/2011. H

i The unit has obtained Hazardous Waste Authorisation vide Proc. Dated 07/03/2012 and
' same has been expired on 15/05/2016. i

i Further, CTO expansion was issued to the unit vide Proc. Dated 30/11/2017 valid upto
i 31/03/2018. Subsequently renewal was issued vide proc. Dated 09/04/2018 valid upto
i 31/03/2023. , i

i Subsequently, the unit has applied for authorisation through OCMMS under the Hazardous
: and Other Wastes (Management and Transboundary Movement) Rules, 2016, The application ;
was returned for want of additional particulars.

: Meantime, complaint was received regarding illegal disposal of Hazardous waste outside
. and receiving of paint sludge from M/s. Asian Paints Limited and PPG Asian Paints Private :
{ Limited without valid authorisation from Mrs. Priya Naidu (Ex employee of this company and
' terminated recently). Also in the complaint.it has been stated that the Hazardous waste is :
- disposed illegally through an agent Mr. Ganesh (Mobile Number - 9789197186). ;

: In this regard, the unit was inspected on 21/02/2019. During inspection the unit was in
. operation and the following are observed. H

1. The ETP provided by the unit was not is operational condition,
2. Solar Evaporation Pan was found demolished. i
3. The unit is not maintaining the log book for the consumption of various chemicals in the
treatment plant / ZLDS, Energy consumption, fresh water consumption, Chemical sludge
the ZLDS, Recycled effluent and the salt residues collected from the SEP.
4. Solvent is stored open area in barrels and no Hazardous waste was found in the unit's
premises, f
5. The unit has not provided hazardous waste display Board in front of the factory.
6. The unit is not maintaining Form 3 for the Reception, Generation, Treatment and
Disposal of various Hazardous Wastes.
7. The unit has not filed the Annual report in Form 4 to the Board which is mandatory as
per the Hazardous and Other Wastes (Management and Transboundary Movement) |
Rules, 2016. i
- The unit has not provided Piezometric well to monitor the Ground water quality.
The APC measures provided by the unit was not is operational condition.

(04}

s}

——
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sent order under |

Thus, the unit has

i violated the conditions prescribed in the Renewal con
: the Water and Air Acts,

Further agent mentioned in the complaint petition was also contacted aver phone and he

i has not replied properly.

‘ Under the above circumstance, as the unit has not complied with the
¢ in the Renewal consent order issued under the Water and Air Acts,
issued to the unit vide prac. dated 21.02.2019 under the provisions of W

conditions prescribed
Showcause notice was !
ater and Air Acts. :

The unit replied for the Show cause notice in their letter dated 25/02/2019, which is not

satisfactory. Further the unli; was inspected on 27/02/2019, and the follo

wing observations were |
i noticed in the unit, :

1. The ETP provided by the unit was not is operational condition.

2. Solar Evaporation Pan was found demolished.

3. The unit is not maintaining the log book for the consumption of various chemicals in the :
treatment plant / ZLDS, Energy consumption, fresh water consumption, Chemical sludge
the ZLDS, Recycled effluent and the salt residues collected from the SEP. _

4. Solvent is stored open area in barrels and no Hazardous waste was found in the unit's
premises. | |

5. The unit has not provided hazardous waste display Board in front of the factory.

6. The unit is not maintaining Form 3 for the Reception, Generation, Treatment andﬁ
'Disposal of various Hazardous Wastes, ‘

7. The unit has not filed the Annual report in Form 4
per the Hazardous| and Other Wastes (Managem
Rules, 2016.

8. The unit has not pravided Piezometric well to monitor the Ground water quality.

9. The APC measures provided by the unit was not is operational condition.

to the Board which is mandatory as
ent and Transboundary Movement) :

; In view of above, it is recommended for issue of directions for closure and disconnection
i of power supply to the unit under section 33A of the Water (P&CP) Act 1974 as amended and
. under section 31A of the Aif (P&CP) Act 1981 as amended. :

The said unit falls| under the jurisdiction of Assistant Engineer/O&M/TANGEDCOE
| (Tamilnadu Electricity Board), Neervalur, Siruvedal, Kancheepuram Taluk, Kancheepuram !

1 \
District and Superintending Ehgineer, TANGEDCO (Tamilnadu Electricity Board), Anna Maaligai, "3‘ 1‘3
Olimohamdpet, Kanchipuramr kancheepuram District. = . ;’A-"" '
: i -\1
| ?’l“l' ¢
! Enclosures: ‘

A2 =1 I

1. Copy Showcause Notice.
2. Copy of units reply.

Place: SPR (2P zﬁjau?
: Date: 28/02/2019 Signature of the offider

DEE’s Remarks:

It is recommended to issue |direction for closure and disconnection of power supply to the unit :

i under the provisions of the Water (P&CP) Act 1974 as amended and Air (P&CP) Act 1981 as
- amended please, ‘ ‘

i L ; ] 1 gl%
' Place: SPR = | Qm“ £-1
| Date: 28/02/2019 ‘ Signature of the DEE

E 2
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T . 0/o. Distr'lct Envir'_onrnental En_g_in_eelt.r |

' : Tamil Nadu Pollution Gontrol Board, %

_plot.No.CP-5B, SIPCOT:
sriperumbu

Kancheepuram District =

oragadamy
dur"taiuk,

|
|
|
|

!

i
‘ 602 105.

) . N
Proceedings No. F. SPR 0453[R$/DEE/SPR/W[2019:_D_M_HM

\ ‘ e
Sub: - TNPCBd - Issue of Show Cause notice under Section 25 of the Water (Prevention &

Control of Pollution) Ac?l:, 1974 as-amended In 1988 to the unit of M/s. Alyesha
Enterprises, SF. Na. 222/384 (Part)and 214/1(Part), Neervalur village,
Kancheepuram Taluk, Kancheepuram District = Reg: e
i e i
Ref: 1. CTO Expansion Pi‘oq‘. No. F.O,IOBSPR}’RS/DEE/TNPCB/SPRﬂW[Z_O17
Dated 30/1‘1/20174 ' o _
2. RCO Prac No. F.O1OBS_PR'[RS/DEEfTNPCB/SPR/W/.ZO18'Date'd 09/04/2018‘. |
3. Inspection of the unit by TNPC Board officlal on 21/02/2019. |
g ‘ ok Ak K AR ;

Tamilnadu Pollution Control Board serves this notica on you:as occupler of the unlt of
M/s. Alyesha Enterprises, SF, No. 222/384 (Part) and 214/1(Part), ‘Neervalur village, :
kancheepuram Taluk, Kangheepuram District under Section 25:of the Water (Prevention and il
Control of - Pollution) Act, 1974 os amended in 1988:(herein after referred to-as the Act)-for - i
contravening the conditions imposed In the consent order Issued In the reference flrst and

second cited Interalia‘that. ‘
. b : .

1. The unitshall ensure that the Solar Evaporation Pans are made irﬁper\'.f'tous“’and shall i
ensure that no overflow/ seepage/percqlation to nearby land/water source owned: by e
private/public at any point of time from the Solar Evaporation Pans. g

2. The unit shall oper te and maintain the SUP effectively and recover the salt from the i
SEP which shall be stored within the premises wih leg baek and a monthly report i

shall be submitted to the Board.
3, The unit shall pr vide peizomete
seepage. - N
4. The unit shall mial taln log hooks for the consumption of various chemicals in the
DS, Energy consumption, fresh water consumption;, Chemical

treatment plant / [ZL
sludge the ZLDS, ecycled effluent and the salt residues collected from the SEP.

5. The unit shall mai tain Form - 3 for the generation of hazardous waste from the ZLD

System and shall file annual return in Form - 4 to the-Board. '

6. The unit shall maintain ‘the hazardous waste display board in front of the factory
updating the sam regularly as mandated by the Hon'ble Supreme. Court Order

 dated. 14.10.2003 t . : ‘
7. The upit shall co stantly Improve its processing and ETP so as to. reduce the

discharge to the SEP.- :
f the unit on 21/02/2019, the following were noticed.

rs. for ‘m_ohltorin'g -th;.g_round water ‘quality and

Whereas during ‘ins'pect'io &

‘ i 3
The ETP provided by the unit was not Is operat!onal\‘conditian.

Solar Evaporation pan-was found demolished.
The unit Is not maintaining the: log book. for the consumptlon of various;chemicals In

the treatment plant / ZLDS, Energy consumption, fresh water consumption, ‘Chemical

sludge the ZLDS, ecycled effluent and the salt residues:collected from the;SEP.

The unit has. not provided hazardous waste display’ Board in front of the:factory.

The unit is not aintaining Form 3 for the Reception, Generation, Treatment and

Disposal of variou Hazardous Wastes. .

6. The unit has not Icq the Annual report in Form 4 to the Board which & mandatory as
per the Hazardou and Other Wastes .(Management and Transboundery Movemant)
Rules, 2016. | | - : : :

7. The-unit has not grovided Plezometric well to ZCTENTE round-water quality.

UL

SEs

Scanned by CamScanner

Sludge drying bed ‘s | 3.6XI XU
5 ar evaporation Pan 3.6X3.6X0.5 :
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Proceedings No. F, HSR

Sub: TNPCBd - Issue of SH
Control of Pollution) A
Enterprises, SF. No. 2
Taluk, Kancheepuram
1. CTO Expansion P
Dated 30/11/20

2. RCO Proc No. F.0
3. Inspection of the

Ref:

) Tamilnadu Pollution
M/s. Aiyesha Enterprises,
Kancheepuram Taluk, Kani
Control of Pollution) Act, 1
contravening .the condition
secand cited interalia that.

1. The unit shall ope
efficiently and con
Emission standards
The unit shall apply;
Wastes (Managemié
dispose the hazardg
In order to prevent
and prevent the o
ventllation arranger
The sludge accumu
and manual cleanin

Whereas during Inspect

The APC measures
The unit Is not main
of various Hazardod
The unit has not filg
per the Hazardous
Rules, 2016.

Thus, the unit has vig
not: operating the APC me
conditions of the consent.
Act, is an offence -punishz
which shall' not be less th
-and with fine.

Hence, you are diré
this notice as to why pena
not be initiated against Y
consent order issued to th
show cause as to why di
closure of the unit, stoppa

Sq

hrovided by the unit was not is oper;

asures and disposing the Hazardous
prder Issued to the unit under the
able
an

vcted to show cavse within Fi

= unit under the provision
rections under Section 31A o
ge of power supply, water supply etc., to the said unit

0/o. District Environmental Engineer,

Tamil Nadu'Pollutiam: control Board,
Plot.No.CP-5B, SIPCOT, Oragadamy
Sr[peru&tbudur‘Taluk,

Kancheepuram District = 602 105.

034 Cause notice under Section 21 of the Alr (Prevention and
ct. 1981 as amended In 1987to the unit of M/s, Alyesha
25/3&4 (Part) and 214/1(Part), Neervalur village, Kancheepuram
 District = Reg.
roc. No. F.0108SPR/RS/DEE/TNPCB/SPR/A/2017
17, .
108SPR/RS/DEE/TNPCB/SPR/A/2018 Dated 09/04/2018.
uniit by TNPC Board official on 21/02/2019.. .
ER R '

Centrol Board serves this notice on you as occupier of the unit.of
SF. No. 222/384 (Part) and 214/1(Part), Neervalur village,
cheepuram District under’ Sectlon 21 of the Alr (Prevention and
981 as amended In 1987 (Hereln after referred to as the ‘Act) for
s ‘mpcsed in the consent order Issued In the reference first and
rate and maintalns the Alr Pollution, Control. measures provided
tiﬁ‘uous[y- so as to satisfy the. Natlonal Amblent Air Quality / -
prescribed by the Board. ‘ :

for the authorization of the Board under the Hazardous:and Other

.t &Transboundary Movement) Rules 2016 and the unit shall

us waste to tha TSOF es reperted.
the formation and accumulation of Soxic gases ingide the tanks

:cmrrénce of fatal accidents while cleaning the tanks, adequate
ments should be provided in all the tanks including: septic tanks.

lated in the ETP components shall be cleaned mechanically only

g of the slud‘ge‘shoul'd not be carried out under any circumstance.
‘ :

lof of the unit on 21/02/2019, the following were noticed.
‘ .

ational condition. | _
taining Form 3 for Reception, Generation, Treatment.and. disposal

s Wastes. ‘
d the Annual report in Form 4 to the Board which is. mandatory as

and Other Wastes (Management and “Transboundary Moveément)

@ Renewal consént order by
Waste Illegally. Violating the
provisions of Section 21 of the

under Section 37 of the Act with imprisonment for a term
t which may extend to six years’

lated the conditlons prescribed In th

one year and slx. months, bu

ve daye from the data of recelpt of
action for offences punishable under Section 37 of the Act should
od, as occupler for contravening the caonditions imposed In the
s of the Section 21 of the Act and alsa to
f the Act should not be {ssued for

6X3,6X0.5 :

3.6X3.6X0.5
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23
(PAINTS & CHEM] 5 24
' lyyemene — \/ |

\ ENTERPRISES

et ‘Manufacturer of Paints
% & Unit | Regd. Offlce :
v e
No. 147/A, Survey No No. 229/3 & 4 (Part) & 214 (Part) ;6575&*
Opp. L& T Gate, Neervallur Villa o, .. Mam: anbpt;r,
Kancheepuram Tk. & Dist - 631 561, Hu; ::‘;Zda 5’010 i
n yde - .

25.02.2019

it Environmental Engineer

To
The Distri
Tamilnadu Pollution Control Board

SIPCOT. Oragadam - 602105
SPR 04 3/HS/DEE/SPH/W/20'19 dated 21.02.2019

o

Ref: Proceedings No. F

Sir, ‘ ¢

With respect to the above proc edings and show cause notice issued on us on 21 .02.2019, we

wish to submit our clarifications as below: .

1. Before we obtained the CTO - Expansion, the unit did not have a provision for ETP as per the
consents. ETP was put up for the expanded capacity and additional processes only. After we
obtained CTO-Expansion, we did not start the new products and did nottake:any new
material as mentioned in the process description for CTO- Expansion. We continued to
operate at previous capacity and same old process only. We have not started the process as
the Hazardous Waste Authorisation approval was pending. So, there was no need for

operating the ETP. The earlier process of using the vessel cleaning back in paint production is

still being continued. ‘ :
2. As per the The CTO- Expa sion consent, 1.6 KLD of waste water is to be reused back in
process. This generation depends-on the volume of products manufactured which varies
e of recyclable wastes received. As can be seen from volume of wastes
permitted as per consent of CTO-Expansion and compared to actual volume. of wastes
received is only as per previous consent, in fact less than that. So, practically the unit
ual expansion project has not taken off.

operates as per previous C nditions only and the act 7
The solar evaporation pan 0.1 KLD of trade effluent. Based on consent

as suggested for
conditions, we constructe at the time of renewal of CTO- Expansion, based

3 solar pans. But
“on recommendation of the the AE, we added ETP with primary treatment to make the process
robust. Out of three solar pans, two were conv

! erted Into studge drying bed and one is retained
as solar pan as such. Since the total quantity o

f trade effluent will remain same as 0.1 KLD,
this size of the solar pan is|quite sufficient. The solar pan is not demolished, but converted
into sludge drying bed. ; '
3.- The hazardous display front of the plant. Due to a construction
activity of the front office, this has We will place the same in a week's time.
4. All the hazardous manifest copies are filed in the office. Form 3 is maintained in soft form
separately for each of the items and total numbers are put on fortnightly basis. The hard copy
manually. This document has been taken by an

is maintained on a daily basis which is written
ex-staff from whom we are trying to get the same. Meanwhile we are also trying to make this

document created freshly. - |
5. Form 4 has been submitted to the office, but has been submitted late. We will ensure timely

submis_sion henceforth.

board was installed at the
been removed.

Scanned by CamScanner
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AIYESHA ENTERPRISES PAINTS & CHEM] S5

I\'Tanufactur"ér.of Paints

\J JOfF, & Unit ; 5 Regd. Offic_e :
{ ‘ 1-6-675/4,

wo. 147/A, Survey No No. 222/3 & 4 (Part) & 214 (Part) :
" Opp. L& T Gate, Neervallur Village, ’ ' Zamisthanpur,
Kancheepuram Tk. & Dist - 63 561. : Musheerabad,

o0 : 'Hyderabad - 500 048.

25.02.2019

& 10 |
The District Environmental Engineer
Tamilnadu Pollution Control Board

SIPCOT, Oragadam - 60210

Ref: Proceedings No. F HSR 0453/RS/DEE/SPR/A/2019 dated 21.02.2019

Sir,
With respect to the above proceedings and show cause notice issued on us on 21.02.2019, we
wish to submit our clarifications as below: :

1. The APC is connected ta pug mills which are used in making certain products only. Other
products are made usin high speed stirrers and attritors which do not generate any dust. Due
to poor demand of products produced in pugmill, we rarely manufacture them. The APG
attached to it is intact but is not operated since pug mill is not regularly used. We will however,

service this unit and keep it tidy and ready. . _
All the hazardous manifest copies are filed in the office. Form 3 is maintained in soft form

- separately for each of the items and total numbers are put on fortnightly basis. The hard copy
is maintained on a daily basis which is written manually: This document has been taken by an
ex-staff from whom we are trying to get the same. Meanwhile we are also trying to make this

document created freshly. ‘ ‘
Form 4 has been submitted to the office, but has been submitted late. We will ensure timely

submission henceforth.
Hope the above clarifications are in line with the observations made. Moreover, we confirm that
we have not disposed any h ardous waste in any illegal manner.

Therefore, we request you to kind]y continue our operations as it is. We assure the best of our
efforts to ensure compliance to all requirements.

Sincerely,

 For AIESHA ENTERPRISES

Scanned by CamScanner
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Proceeding No.

I

!l

2ITNPCB/F.5696SPR/SPRIW&A/2019, dated:11.03.2019

Sub: TNPCB - Industries — M/s. Aiyesha Enterprises, SF. No. 222/3 & 4 (Part)
and 214/1(Part) Neervalur Village, Kancheepuram Taluk, Kancheepuram
District - Violations under Water (P&CP) 1974 as amended and Air (P&CP)
as amended - Closuré directions under Section 33A of the Water (P&CP) Act,
1974 as amended and under Section 31A of the Air (P&CP) Act 1981 as
amended -~ Orders issued — reg.

Ref: 1. Board Proceedings No.F.0108SPR/RS/DEE/TNPCB/SPR/W&A/2018
DATED: 09/04/2018.

Complaint petition dated: 7.2.2019

Proceedings No.F.SPR0453/RS/DEE/SPR/W&A/2019 dated: 21.02.2019.
Unit's reply letter dated:25.2.2019.

IR .No.: F.SPR0453/RS/DEE/SPR/2019 dated:28.02.2019.

Whereas the unit of M/s. Aiyesha Enterprises, SF. No. 222/3 & 4 (Part) and
214/1(Part), Neervalur village, Kancheepuram Taluk, Kancheepuram District was
issued with consent of the Board under the Water (P&CP) Act, 1974 as amended and
Air (P&CP) Act, 1981 as amended and reriewed the same with validity upto
31.03.2023 vide reference first cited

Whereas compl int was. received vide reference 2" cited regarding illegal
disposal of Hazardous waste outside and recelvmg of paint sludge without valid
authorization. In this're ard the unlt was mspécted by the officials of O/o. DEE, SPR,
TNPCB on 21/02/2019 and based on the observation, Show cause notice was issued

ol e

to the unit under both Acts vide reference 3" cited for the violation stated therein,

Whereas the unit has; replied for the Show cause notices vide their letter dated
25/02/2019, which is not satisfactory.

Further the unit was inspected by the officials of Ofo. District Enironmental
Engineer, Sriperumbudur, Tamil Nadu Pollution Control Board on 27/02/2019, and
submitted the following observations vide reference 5" cited:

1. The ETP provided by the unit was not in operational condition.

2. Solar Evaporation Pan was found demolished.

3. The unit is not rﬁaintéining the log book for the consumption of various
chemicals in th treatment plant / ZLDS, Energy consumption, fresh water
consumption, C emical sludge the ZLDS, Recycled effluent and the salt
residues collected from the SEP.

4. Solvent is store{open area in barrels and no Hazardous waste was found in
the unit's premises

5. The unit has not provided hazardous waste display Board in front of the factory.

6. The unit is not aintaining Form 3 for the Receptlon, Generation, Treatment

and Disposal of & arious Hazardous Wastes.

\ POLLUTION PREVENTION PAYS
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7. The unit has not filed the Annual report in Form 4 to the Board which 18 :
mandatory as per the Hazardous and Other Wastes (Management and’
Transboundary Movement) Rules, 2016.

8. The unit has not provided Piezometric well to monitor the Ground water quality.

9. The APC measures prdvided by the unit was not in operational condition,

With the above, the District Enironmental Engineer, Sriperumbudur has
recommended for issue of directions for closure and disconnection of power supply to
the unit under section 33A of the Water (P&CP) Act 1974 as amended and under
section 31A of the Air (P&CP) Act 1981 as amended.

In light of the above facts and in exercise of the powers conferred under
section 33A of the Water (Prevention and Control of Pollution) Act 1974 as amended
and under section 31A of the Air (P&CP) Act 1981 as amended, it is decided to issue
directions for closure and for stoppage of electricity to the unit M/s. Alyesha
Enterprises, SF. No. 222/3 & 4 (Part) and 214/1(Part), Neervalur village,

Kancheepuram Taluk, Kancheepuram District

Now, therefore, as per the above decision, it is hereby directed under section
33A of the Water (Prevention and Control of Pollution) Act 1974 as amended and
under section 31A of the Air (P&CP) Act 1981 as amended that the unit of
M/s. Aiyesha Enterprises, SF. No. 222/3 & 4 (Part) and 214/1(Part), Neervalur village,
Kancheepuram Taluk, Kancheepuram District shall be disconnected with power
supply and closed with immediate effect.

This order of closure and disconnection of power supply is issued by

the Chairman as per the delegation of powers issued by the Board vide BP.Ms.No.9
dated 11.03.1994.

Chairman (FAC)

To

The Partner
M/s. Aiyesha Enterprises,

SF. No. 222/3 & 4 (Part) and 214/1(Part),
Neervalur village,

Kancheepuram Taluk,
Kancheepuram District-631561

POLLUTION PREVENTION PAYS (
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The Joint Chief Environmental Engineer (Monitoring),
Tamil Nadu Pollution Control Board,
Chennai

The District Environmental Engineer,
Tamil Nadu Pollution Control Board,
Sriperumbudur
3. The District Collector,
Kancheepuram.

4. The Superintending Engineer,
TANGEDCO (Tamilnadu Electricity Board),
Anna Maaligai,
Olimohamdpet,
Kanchipuram,
kancheepuram District.

E mail- sekepm@tnebnet.org

5. The Assistant Engineer/O&M/TANGEDCO (Tamilnadu Electricity Board),
Neervalur,
Siruvedal,
Kancheepuram Taluk,
Kancheepuram District
E mail- vik310ae@tnebnet.org

6. File Copy

For Chairman

-
: | el
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Proceeding No.T2/TNPCB/F5698SPR/SRP/EB/2019 dated:11 .03.2019

Sub: TNPC Board - Industries - M/s. Aiyesha Enterprises, SF. No. 222/3 & 4

4/1(Part), Neervalur Village, Kancheepuram Taluk,
District - Action against the Erring Industry for violation of
the provisions of the Water (P& CP) Act, 1974, as amended and under

Section 31A of the Air (P&CP) Act 1981 as amended - Stoppage of electricity
— Directions issued - Reg.

Ref: 1. Proceeding No. T2/TNPCB/F.5696SPR/SPR/W&A/2019, dt:11.03.2019
2. Memo No. SE/Comm/EE 3/ Assistant Environmental Engineer -1/TNPC
Bd/D 320/2002 dated 4.,12.02 from the Chairman, TNEB to
Superintending Engineers of all electricity Distribution Circles, TNEB

Tamil Nadu Pagllution Control Board enforces the provisions of Water (P&CP)
Act, 1974 and the Air (P&CP) Act, 1981. As per section 33 A of the Water (P&CP)
Act, 1974 as amended in 1988 & section 31 A of the 'Air (P&CP) Act, 1981 as
amended in 1987 the olard is empowered to issue directions for closure, prohibition
or regulation of any industry and stoppage of electricity or any other services.
Instructions have been issued by Tamil Nadu electricity Board in this reg‘a;'d vide
reference second cited,

In this conne ic‘}n,- a copy of Board’s proceedings first cited is enclosed in
which directions have been issued under section 33 A of the Water (P&CP) Act, 1974
as amended and und r Section 31A of the Air (P&CP) Act 1981 as amended for
closure of the unit of M/s. Aiyesha Enterprises, SF. No. 222/3 & 4 (Part) and
214/1(Part), Neervalur Village, Kancheepuram Taluk, Kancheepuram District in view
of the reasons stated thefein. ] '

It is hereby fu her directed. in exercise of the powers conferred under section
33 A of the Water (P&CP) Act,' 1974 as amended that the power supply to the said
unit of M/s. Aiyesha Enterprises, SF. No. 222/3 & 4 (Part) and 214/ (Part), Neervalur

Village, Kancheepuram Taluk, Kancheepuram District should be stopped with

immediate effect.

The receipt of the proceedings may be acknowledged and.th'e action taken in
this regard may also be intimated to this office early.

Encl. As above.

Chairman (FAC)
To '

1. The Superintending Engineer,
TANGEDCO (Tamilnadu Electricity Board),
Anna Maaligai, Olimohamdpet,
Kanchipuram,
Kancheepuram District -

" E mail sekepm@trnebnet.org.
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2. The Assistant Engineer/fO&M/TANGEDCO
(Tamilnadu Electricity Board),
Neervalur, Siruvedal,
Kancheepuram Taluk,
Kancheepuram District
E mail vik310ae@tnebnet.org .

Copy to:

1. The Joint Chief Environmental Engineer (Monitoring),
Tamil Nadu Pollution Control Board,
Chennai

I 2. The District Environmental Engineer,
Tamil Nadu Pollution Control Board,
Sriperumbudur

. 3. The District Collector,
i Kancheepuram

4. The Partner
- Mis. Aiyesha Enterprises,
SF. No. 222/3 & 4 (Part) and 214/1(Part),
Neervalur Village,
Kancheepuram Taluk,
Kancheepuram District-631561

/5’ File Copy

! ‘ . !! For Chalrmm
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Proce’edinqs_.No;:TZI I PCﬁ! F:OSBQG.:["HWM'RUIES [ SPR I 2019 - dt:28.06.2019

Sub.: TNPCB = M/s. tyé‘s“ha"Eﬁ‘terp'rises = 8F No 222/3&4 (Part ) and 214/1
- (Part): Neeervallur- thlage Kancheepuram Taluk and District- non
compliance of the provisions of Hazardous and Other Waste (Management
& Transbound ry ) Rules 2016- Assessment of damage caused to the
surroundmg en tronment - Assessment Llablllty imposed under Rule 23-1
of the Hazardous & Other Wastes (Management & Transboundary
Movement) Rules, 201 6 —Directions issued under provisions of Section

5 of Environme nt.(ProtEt:tion) Act, 1986- Regarding.

Ref.: 1. The E'nviron"sht"(P'ratéction) Act 1986

S e Hazardous and Other Wastes: (Management & Transboundary
Movement) ules, 20:16 ; :

&A/2019 dated 21 b2.20.1‘9 issued by DEE- Srtperumbudur
5. Your Reply ated ‘2% 02.2

i |=f5» b2 e .
Whereas; as per“ éct‘ron‘» Cof

Govemment may, in exer: 'lse of its: ‘pd’w ..an péﬁormahce of its functlons under this
Act, issue directions in wrtlng to any person oﬂ"cer or any authority and such person,
officer or authority shall be bound to comply with such directions.

Whereas, the Ministry of Environment, Forest'and Climate Change, Government
of India, vide its Notificati ion” GSR No. 23" (E) dated 08.01.1997, in exercise of the
powers conferred by Secti ‘n 23 of the Environment (Protection) Act, 1986 (29 of 1986),
the Central Government delegated the powers vested in it under Section 5 of the said
Act to the Chairman, State Pollution Control Boards / Committees (including TNPCB) to
issue dlrectxons to any in ustry or any Iocal or other authorlty for the violations of the
standards and rules’ rela ing 6. Hazardou§ Wastes notified under the Env1ronment
(Protection) Act, 1986 s bject to the coridntlons that the Central Governmenit may
revoke such de!egatlon of powers or may itself invoke the provisions of Section 5 of the
said Act, if in the opinian of the Central Government such a course of action is
necessary in the public interests.

OLLUTION PREVENTION PAYS
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Whereas, the powers conferred under Section 23 of the Environment (Protection)
Act, 1986 has been delegated to the Chairman, State Pollution Control Boards /
Committees (including TNPCB) to issue directions to any industry or any local or other
authority for the violations of the standards and rules relating to Hazardous Wastes &
Chemicals notified under the Environment (Protection) Act, 1986 subject to the
conditions that the Central Government may revoke such delegation of powers or may
ltself invoke the provisions of Section 5 of the said Act, if in the opinion of the Central
Government such a course of action s necessary in the public interests.

Whereas a complaint was received from Tmt G.Priya Naidu vide the reference
3" cited alleging that your unit is not having authorization to collect spent sdlvents as
specified in the MoEF & CC , Government of India rules for the past three years. In the
complaint it was also alleged that M/s Asian Paints PPG, Asian Paints Limited & Akzo
Nobel India Pvt Limited have disposed around 20,000 Tons of Paint Wastes to your
facility. And that around 2800 Tons of wastes are land filled within your unit. Besides it
is also alleged that you have disposed hazardous wastes near kancheepuram and
caused contamination of fertile lands causing cattle death.

Whereas, the DEE (Sriperumbudur ), vide the reference 4" cited has issued
show cause notice under the provisions of Water (P&CP) Act 1974 as amended in 1988
and under Air (P&CP) Act 1981 as amended in 1987 placing on record various
violations made by the unit including the non compliance with the following provisions
of the Hazardous and Other (Management & Transboundary Movement) Rules, 2016.

I The unit has not maintained records in Form 3 for collecting, generation,
treatment and disposal of hazardous wastes.
li.  The unit has not furnished Annual Returns in Form 4.
ii. ~ The unit has not provided peizometric wels. to monitor the ground water
quality.
lv.  Solvent is stored in open areas in barrels and no hazardous waste was
found in the unit's premises.

Whereas , the unit vide the reference 5" cited has furnished reply to the show
cause notice and informed that that the earlier process of using the vessel cleaning
back in paint production was being continued and the feasibility of providing peizo
metric well was being studied.

Whereas the reply furnished by your unit was not satisfactory, the closure
order was issued to your unit vide the proceeding 6" cited on  various grounds

including non compliance of the following provisions of the Hazardous & Other Wastes
(Management & Transboundary Movement) Rules, 2016.

5 _
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The 'un"it-}"has n
© treatment and disposal
i. Theunith

of hazal‘dous wastes

s not furnished Annual Returns in Form 4.

i. The unit has not prowded pe:zometnc wels to monitor the ground water
quallty

iii. Solvent is s*tored in open ‘areas in'barrels and no hazardous waste was
found in the unl’t'-s- premises.

Whereas, the DEE (Srlperumbudur) vide the reference 7th cited, the has
reported that.the unit was under operation without valid authorization under the said
‘rule, and requested--th'e oafd ‘to take necessary action against the unit under the Rule
23 'of Hazardous and other ‘Wastes (M "ﬁéﬁemﬁht and Transboundary Movement)
Rules, 2016. The DEE ecomm*énded*fbr‘ irm&ﬁsmg risk and assessment ||ab|hty on the
unit based on “ CPCB. Guidelines on-implementing Liabilities for Environmental

Damages due to handling anﬁ Disposal. of Hazardous Waste and Penalty, January
2016 . ' '

Whereas, Rule 23(1) of the Hazardous & Other Wastes (Management &
Transboundary Movem nt) Rules 2016 states that the occupier, importer or exporter
and operator of the disposal facility shall be liable for all damages caused to the
environment or third party due to improper handling and management of the hazardous

and other wastes. ;

Whereas, the T 'PCB 1s f xmg the habmty on you invoking the Clause No 5.1

L:abmty of Assessment of contamfﬁaﬂon,' ‘whérem the State Pollution Control
Boards can hold the responsible party fi fi nanmally accountable.

Whereas, as per the guidelines the lower cost is applicable for small impacts. As

this unit was in operatio

(M&TBM) Rule '2016, ndas the unit has not maintained records in Form three for

receipt , treatment and as there is an-allegation that hazardous wastes were landfiled

n without valid authorization under Hazardous and other waste

within your premises disposal of Hazardous Wastes and the Scenario of Improper
handling and storage of, hazardous waste specified in the above guideline is being
considered and the Board hereby levies a site/ risk assessment liability of Rs 10,00,000
onyour unit . It is also ppinted-out that the TNPCB may impose remediation liability if
any based on the site/ riék‘ assessment. Any furthier penalty for non implementation of
the assessment liabilit an{d‘further remediation penalty, if any would be imposed by
considering the ‘proce‘d res prescribed inthe said doéument.

POLLUTION PREVENTION PAYS
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Hence in the exercise of powers conferred under Section 5 of the Environment
(Protection) Act, 1986 read with Rule 23 of Hazardous Waste (MT) Rules 2016 the
following directions are issued to Unit of M/s. Alyesha Enterprises — SF No 222/3&4
(Part ) and 214/1 (Part) Neeervallur Village Kancheepuram Taluk and District at this
juncture to comply with the following:

« To deposit Rs 10 Lakhs towards assessment liability to assess the damage
caused to environment due to improper handling of Hazardous Wastes and
having handled hazardous waste in contravention to the Hazardous & Other
Wastes (Management & Transboundary Movement) Rules, 2016.

Whereas, as per the Section 15 of the Act read with Penalty for contravention of
the provisions of the Act and the rules, orders and directions “whoever fails to comply
with or contravenes any of the provisions of this Act, or the rules made or orders or
directions issued there under, shall in respect of each such failure or contravention, be
punishable with imprisonment for a term which may extend to five years or with fine
which may extend to one lakh rupees or with both and incase the failure or
contravention continues with additional fine which may extend to five thousand rupees
for every day during which such failure or contravention continues after the conviction
for the first such failure or contravention.

It is informed that non-receipt of any reply within 7 days will be construed that
you have no satisfactory explanation and legal action will be taken against all concerned

on merits in accordance with law.

The receipt of this proceeding may be acknowledged
Sd/-
CHAIRMAN (FAC)

To

The Partner,

M/s. Aiyesha Enterprises

SF No 222/384 (Part ) and 214/1 (Part) Neeervallur Village
Kancheepuram Taluk

Kancheepuram District- 631561

Copy to

1. The Joint Chief Environmental Engineer (Monitoring),
Tamil Nadu Pollution Control Board,
Chennai — for necessary action

2. The District Environmental Engineer,
Tamil Nadu Pollution Control Board,
Sriperumbudur. — for necessary action at once.

5 A-V""‘D,Q,

For Chairman
/
1o "

4
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From To

D.Sekar, M.Tech., . The Member Secretary,

Member Secretary =~ Karnataka State Pollution Control Board
Tamilnadu Pollution Control Board, "Parisara Bhavan", #49, 4th & 5th Floor,
76, Mount Salai, Guindy, Church Street, Bangalore-560001
Chennai — 600 032, ' memsecy@kspcb.gov.in

Lr No :T2/ TNPCB / F.05696 / HWM Rules / SPR /2019 —2 dated:22.07.2019.

Sub: TNPCB-HWM-Interstate Transportation of Hazardous Wastes- Alleged
Disposal of Hazardous Waste in contravention to the provisions of
Hazardous and Other Wastes (Management & Transboundary Movement )
Rules 2016 by certain industries in Karnataka to M/s Aiyesha Enterprises
M/s Gems Recycling (P) Limited , Neervallur Kancheeepuram District
631561- Orders |of the Hon'ble NGT in OA.No 329/2019 dated 07.05.2019
enclosed for necessary action -Regarding

Ref: 1. Orders of the Hon'ble NGT in OA.No 329/2019 dated  07.05.2019.
2. Proc No.T14/TNPCB/F-3721/05/KPM/HWM/RS/2011 dated 07.03.2012

i e

| am to invite your|kina reference to the orders of the Hon’ble National Green
Tribunal (PB), New Delhi 1* cited. In this regard | am to enclose here with the copy of
the reference 2™ cited and It is informed that the unit of M/s Aiyesha Enterprises is
authorized to handle the following Hazardous Waste Streams

1.1. 21.1 Processes Wastes and residues & Sludges of waste water based paints,
ii. Solvent based paints 240 MT/A,

2. 33.3 Discarded Container/ Barrels contaminated with hazardous chemicals/ wastes
24, 000 Nos/Annum of &

3. 20.2 Spent Solvents 154 MT/A

It brought to your kind notice that the Hon'ble NGT Order 1% cited states that,

industries namely Akzonobel India Choskote Branch Bangalore, M/s Emphasis
(Bangalore), M/s Wipro Ltd (All India Level) are all Bengaluru based have disposed
hazardous wastes to M/s Aiyesha Enterprises & M/s Gems Recycling (P) Limited
Kancheepuram District . ;

Hence it is requested that the Karnataka Pollution Control Board shall 6 take
necessary action to ascertain the details of the HW generated from the above said
units which have disposed through M/s Aiyesha Enterprises & M/s Gems Recycling
(P) Limited Kancheepuram District and inform about the action taken at your end to this

office early.

The receipt of this letter may be acknowledged. / M %ﬁ

For Member Secretary

W~
Copy to QrM g

1. The District Environmental Engineer,
Tamil Nadu Pollution Control Board, (SPR)

2. Law Section
e

No. 76, MOUNT SALAI, GUINDY, CHENNAI - 600 032.
Tel : 22353134, 22353135, 22353136, 22353137, 22353138, 22353139, 22343140, 22353141
Fax : 044 - 22353068
Email : tnpcb@md3.vsnl.ret.in Web : www.thpcb.gov.in

i JASERY= IO G
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From To
D.Sekar, M.Tech., ' The Member Secretary,
Member Secretary Karnataka State Pollution Control Board
Tamilnadu Poliution Gontrol Board, "Parisara Bhavan", #49, 4th & 5th Floor,
76, Mount Salai, Guindy, Church Street, Bangalore-560001
Chennai - 600 032. memsecy@kspcb.gov.in

Letter No: T2/TNPCB/F.05696/HWM Rules/SPR/2019-1, dated: 28.08.2019

Sub: TNPCB-HWM:-Interstate Transportation of Hazardous Wastes- Alleged Disposal of
Hazardous Waste in contravention to the provisions of Hazardous and Other Wastes
(Management & Transboundary Movement ) Rules 2016 by certain industries in
Karnataka to M/s Aiyesha Enterprises M/s Gems Recyeling (P) Limited , Neervallur
,Kancheeepuram District 631561- Orders of the Hon’ble NGT in OA.No 329/2019 dated
07.05.2019 & 436/2019 dated  24.7.2019 - reply on action taken by KSPCB awaited. —
Reminder sent -Regarding

Ref: 1. Orders of the Hon’ble NGT in OA.No 329/2019 dated  07.05.2019.

2. Proc No.T14/TNPCB/F-3721/05/KPM/HWM/RS/2011 dated 07.03.2012
3. Letter No :T2/ TNPCB / F.05696 / HWM Rules / SPR/ 2019 —2 dt:22.07.2019
4. Orders of the Hon'ble NGT in OA.No 436/2019 dated  24.7.2019

o ke o ok 3 ok e ok

I 'am to invite your kind reference to the orders of the Hon'ble National Green
Tribunal (PB), New Delhi 1% cited. In this regard copy of the reference 2" cited was
forwarded to Karnataka State Pollution Control Board vide reference 3" cited . It was
informed that the unit of M/s Aiyesha Enterprises is authorized to handle the
following Hazardous Waste Streams

1. 1. 21.1 Processes Wastes and residues & Sludges of waste water based paints |
ii. Solvent based paints — 240 MT/A

8 33.3 Discarded Container/ Barrels contaminatéd with hazardous chemicals/
wastes 24, 000 Nos/Annum & 20.2 Spent Solvents 154 MT/A

It may kindly be noted that the Hon'ble NGT Order 1% cited states that, industries
namely Akzonobel India Choskote Branch Bangalore, M/s Emphasis (Bangalore), M/s
Wipro Ltd (All India Level) are all Bengaluru based have disposed hazardous wastes to
M/s Aiyesha Enterprises & M/s Gems Recycling (P) Limited Kancheepuram District .

1

In this regard the copy of the Hon'ble NGT order 4" ¢ited is enclosed herewith.
Hence it is requested that the Karnataka Pollution Control Board shall to take expedite
action and inform whether the said units have disposed hazardous wastes to M/s
Alyesha Enterprises & M/s Gems Recycling (P) Limited Kancheepuram District and
inform about the action your end to this office early.

The receipt of this letter may be acknowledged & the matter may be treated as

urgent,
o750\ EY
For Member Secretary
~
25\«
Copy to

1. The District Environmental Engineer
Tamil Nadu Pollution Control Board,
Sriperumpudur.

2. Law Section. 4L

No. 76, MOUNT SALAI, GUINDY, CHENNAI - 600 032.
Tel : 22353134, 22353135, 22353136, 22353137, 22353138, 22353139, 22343140, 22353141
Fax : 044 - 22353068
Email | tnpcb@md3.vsnl.net.in Web : www.tnpch.gov.in
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From

D.Sekar, M.Tech.,.
Member Secretary |

Tamilnadu Pollution Control B

76, Mount Salai, Guindy,
Chennai — 600 032.

Letter No: T2/TNPCBI/F.(
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To

The DirectorGeneral (NSS)
Ministry of Statistics & Pr
“Implementation, D-Bloc
Sankhiyiki Bhawan, )
GPOA Building at CBD SHadra® JUL 2019
Near Karkadooma Cou
Delhi-110032

oard,

D5696/HWM Rules/SPR/2019-3, dated; 22

Sir,

Sub: TNPCB-HWM-Inters

Hazardous Waste i

Wastes (Manageme

Statistics to M/s

(i

| am to invite your kind
Green Tribunal (PB), New Del
an allegation that the Burea
wastes to M/s Aiyesha Enterp
In this regard | am to enclost
informed that the unit of M/s A
Hazardous Waste Streams on

1. 1. 21.1 Processess Wastes
ii. Solvent based paints - 2

2.33.3 Discarded Container
24 000 Nos/Annum of &

3. 20.2 Spent Solvents 154 N

Hence ,it is requeste
generated from the Bureau o
thorugh M/s Aiyesha Enterpr
Kancheepuram and inform ak

The receipt of this letter may

Copy to

The District Environmen
Tamil Nadu Pollution Cg

2 Law File Sou prpq

1

631561« Orders of
enclosed for necess
Orders of the
2. Proc No. T14

be acknowledged.

N = ETE PP

tate Transportation of Hazardous Wastes- Alleged Disposal of
n contravention to the provisions of Hazardous and Other
nt & Transboundary Movement ) Rules 2016 by Bureau of
Aiyesha Enterprises , Neervallur ,Kancheeepuram District
the Hon'ble NGT in OA.No 329/2019 dated 07.05.2019
sary action -Regarding

Hon'ble NGT in OA.No 329/2019 dated 07:05.2019.
{TNPCB/F. 3721/05/KPM/HWM/RS/2011, dated: 07.03.2012.

dededkedkdkk

reference to the orders 1% cited of the Hon'ble National
hi. In this regard it brought to your kind notice that there is
u of Statistics (All India Level) has disposed hazardous
rises & M/s Gems Recycling (P) Limited Kancheepuram.
> here with the copy of the reference 2™ cited, and it is
\iyesha Enterprises is authorized to handle the following

ly.

and residues & Sludges of waste water based paints,

40 MT/A

1

/ Barrels contaminated with hazardous chemicals/ wastes

1T/A

i to take necessary action to ascertain the details of HW
f Statistics or any of its offices which have been disposed

ises, Kancheepuram & M/s. Gems Recycling (P) Limited

yout the action taken at your end to this office early.

- 4
£ 25, '%! )4
For Member Secretary

O}/Q)(\FP\ \)

tal Engineer,

ntrol Board, (SPR).

No. 76, M(
Tel : 22353134, 22353135, 22

Email : tnp

YUNT SALAI, GUINDY, CHENNAI - 600 032.
353136, 22353137, 22353138, 22353139, 22343140, 22353141

Fax : 044 - 22353068

ch@md3.vsnl.net.in Web : www.tnpcb.gov.in
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HON’BLE NGT MATTER URGENT e
TAMILNADU POLLUTION CONTROL BOARD e

From To 1 g
D.Sekar, M.Tech., The Director General (NSS),
Member Secretary Ministry of Statistics & Programme
Tamilnadu Pollution Control Board, “Implementation, D-Block .1%! Floor,
76, Mount Salai, Guindy, Sankhiyiki Bhawan,
Chennai - 600 032. GPOA Building at CBD Shadra,

Near Karkadooma Court

Delhi-110032

Letter No: T2/TNPCB/F.05696/HWM Rules/SPR/2019-2, dated: 28.08.2019.

Sub: TNPCB-HWM-Interstate Transportation of Hazardous Wastes- Alleged Disposal of
Hazardous Waste in contravention to the provisions of Hazardous and Other Wastes
(Management & Transboundary Movement ) Rules 2016 by Bureau of Statistics to M/s
Aiyesha Enterprises , Nearvallur ,Kancheeepuram District 631561~ Orders of the Hon'ble
NGT in OA.No 329/2019| dated 07.05.2019 & 436/2019 dated  24.7.2019 - reply on
action taken by Ministry of Statistics awaited. — Reminder sent —~Regarding

Ref: 1. Orders of the Hon’ble NGT in O. A. N 329/2019 dated 07.05.2019.

2. T2 No.:T2/ TNPCB /F.05696 / HWM Rules / SPR/2019-3 Dt. 22.7.2019
3. Orders of the Hon’ble NGT in O. A. No 436/2019 dated 24.7.2019

e e e e sk ke e ok e e e ek ke ok

| am to invite your kind |reference to the orders of the Hon’ble National Green
Tribunal (PB), New Delhi 1% cited and the same was forwarded vide reference 2™ cited
to the Director General (NSS), Ministry of Statistics & Programme Implementation . It
was informed that the unit of M/s Aiyesha Enterprises is authorized to handle the
following Hazardous Waste Streams

1. 1. 21.1 Processes Wastes and residues & Sludges of waste water based paints ,
ii. Solvent based - paints — 240 MT/A ,

2.33.3 Discarded Container/ Barrels contaminated with hazardous chemicals/ wastes
24, 000 Nos/Annum & 20.2 Spent Solvents 154 MT/A

In this regard the copy of the Hon'ble NGT order 3" cited is enclosed herewith.
ience it is requested that | the Director General (NSS), Ministry of Statistics &
Programme Implementation shall to take expedite action and to inform whether the said
units have disposed hazardous wastes to M/s Aiyesha Enterprises & M/s Gems
Recycling (P) Limited Kancheepuram District and inform about the action your end to
this office early. However the reply is yet to be received .

The receipt of this letter may be acknowledged & the matter may be treated as
urgent. '

The receipt of this letter may ba acknowledged.

i
{ R ye)e
For Member Secretary

Copy to %}\M’T

1. The District Environmental Engineer
Tamil Nadu Pollution Control Board,
Sriperumpudur.

2. Law Section.
L

No. 76, MOUNT SALAI, GUINDY, CHENNAI - 600 032.
Tel : 22353134, 22353135, 22353136, 22353137, 22353138, 22353139, 22343140, 22353141
Fax : 044 - 22353068
Email : tnpcb@md3.vsnl.net.in Web : www.tnpcb.gov.in
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TAMILNADU POLLUTION CONTROL BOARD

Fom To

K. Manivannan. M.E., The Member Secretary, \//9
District Environmental Engineer Tamilnadu Pollution Control Board,

Tamilnadu Pollution Control Board 76, Mount Salai,

Coimbatore North, Guindy,

No. 5, Ramasamy Nagar, Chennai - 600 032.

Kavundampalayam,
Coimbatore — 641 030.

Lr.No.DEE/TNPCB/CBN/F.1224/HWM/2019 Dated: 16.08.2019

Sir

Sub : TNPC Board — M/s. Aiyesha Enterprises, S F.N0.222/3 & 4 (Part) and 214/1 (Part),
Neeervallur Village, Kancheepuram Taluk and District — Non compliance of the
provisions of Hazardous and Other Waste (Management & Transboundry) Rules
2016 — Under provisions of Section 5 of Environment (Protection) Act, 1086 -

- Disposal of Hazardous Waste by M/s. K.G. Denim Limited (Coimbatore) to the said
unit — Clarification called for - Report submitted — Reg.

Paf :  Board Memo No:T2/T PCB/F.05696/HWM Rules/SPR/2019-2 dated:22 07.2019

*kkkhhk

With reference to the memo cited above, | submit that the Mrs. Priya Naidu G has filed
complaint against the unit M/s. Aiyesha Enterprises, S F.N0.222/3 & 4 (Part) and 214/1 (Part),
Neeewallur Village, Kancheepuram Taluk and District is being dumped Hazardous wastes. The
complaint petition has been taken as an application in the Hon'ble National Green Tribunal
Principal Bench, New Delhi and complaint petition was forwarded to TNPCB, Chennai to take
necessary action and disposed the application.

In this regard, the Board has requested to verify the records and report the details of HW
generated from the unit of Mys. K.G. Denim Limited, S.F.No.12, 13, 14, 16, 17, 18 eftc,
Jadayampalayam Village, Mettupalayam Taluk, Coimbatore District which has been disposed
“~rough M/s. Aiyesha Enterprises, S;.F.No.222/3 & 4 (Part) and 214/1 (Part), Neeervallur Village,

Kancheepuram Taluk and Distr ct and details are submitted as below:

1. The unit M/s. K.G. Denim Limited has made égreement with M/s. Aiyesha
Enterprises on 23.111.2015 for the disposal of 33.3 Empty Barrels — 20 Litres (Paint
tin, Primer, Thinner) — 2 Tons/Year (Copy enclosed)

2 The unit of M/s. Alyesha Enterprises, S F.N0.222/3 & 4 (Part) and 214/1 (Part),
Neeervallur Village, Kancheepuram Taluk and District had obtained Authorization for
operating a faci ity for ooliection!Reception/Treatment/StoragefTranspori and
Disposal of hazardpus waste under Hazardous Wastes ( Management, Handling and
Transboundry Movement) Rules, 2008 vide Proc No.T14/F-
3721/2005/HWM/KPM/R/S/11 dated:25.04.2011 with validity period for 5 years.
(Copy enclosed)

3. The unit M/s. KG Denim Limited had disposed empty plastic carbouys 25 litres- 50
Nos, 50 litres- 504 Nos & 35 litres - 12 Nos on 91.11.2015 and empty plastic
carbouys 50 litrep - 389 Nos & 100 litres- 56 Nos on 25.06.2016 through M/s.
Aiyesha Enterprises, S.F.N0.222/3 & 4 (Part) and 214/1 (Part), Neeervallur Village,
Kancheepuram Taluk and District (Form-13 are enclosed)
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THIS AGREEMENT made
vl AIYESHA ENTERP
V%LAGE,KANCHEEPUE
(htrein after called

expression include their su

the context of meaning the
i
i

Vil KG DENIM

Thenthirumalai Jadayamp
(Mntiorised signatory Mr.
(* C.ENERATOR") OF TH

aiﬁrj assigns , unless such

:
;
g’

mtn  MTE ap. STt efihuenewTwireTt
) R.K.S. Wég s, urkisarmGol)
et oo Gust GiiaLimsmemund — 641 3014
ealgaif €11 o_fluatd. sTevor: 7333197 /74
Lasl
L
AGREEMENT A

bn this 23" day of November month of the year 2015 between
RISES, . Address S.ENo: 214/1P, 222/3P, 4P, NEERVALUR
\M DISTRICT represented by its AUTHORISED SIGNATORY
(“AIYESHA ENTERPRISES") of the FIRST PART (which
Fcessors and assigns, unless such inclusion is inconsistent with -
eof)

g

AN

LIMITED having their production units at
11ayam-,Mettupaiayam,Coimbatore-641302_ represented by its
R Selvakumar eneral Manager ( herein after referred to as the
= SECOND PART ( which expression include their successors
inclusion is inconsistent with the context or meaning thereof)

ERPRIGES |
LN FOR .G, DENIM LIMITED.

Authorised Signatory

/



E2
AYESHE EMT ERERISESS andanmhég the Generalors fromn all. the liabilities

assonaied w7 Sy

riansport, Treatment Storage and Disposal of Wasles outside the*

~

generaior’s premises, sypject o cormpliance with all the conditions of the agreement
and subject oi the Law of the Land.

The prices, quantity and other charges mentioned in this agreement and the
Annexure shall be valid for a period of One year from the date of commissioning of
the projecl. Any cavision shall be done as per guidelines arising out of discussion
hetween AlYESHA CNTERPRISES and Generator.

AYESHA ENTERFRISES and GENCRATOR shall by mutual discussion preclose
the agreement £e

DECLARATION: | -

‘ ' | O e 0o ay

- VG Ca s *D-.Q_“{\j‘;f‘n, X L MBS & QALY

e Mis .R.nceﬁa}eel,m@uum}s;@wnsmma O nereby 'declare that we shall be
sending Hazardous Waste as per the following per year 10 M/IS AIYESHA
ENTERPRISES Industries. '

Disposal

Waste Type

Accumulated Annual

| Method Quantity Generation
T (M)
[— 338.3 Empty T
parrels - 20 2 Tonslyear
% Litres (Pant
‘1 tin, Pnimer,
: Thinner) | B
i .
ﬁ\LIthOl"IS Bd —%fcjn_z:x_ruty o - R o “ -

FOR AIYESHA El\m’EQPBnSES INDUSTRIES

G AL WRISES

&\ & ‘{OQK\(\J\C\M

‘authorised signatory) putharised Signatory

FOR KG DENIM LTD

(Authorised signatory)

or ALYLS T TSRS | £6K .G, DENIM LIMITED.
Ry P00 ows ‘ )

susharnes ed Siguatory Authorised Signutoﬁ{
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WHEREAS the AIYESHA ENTERPRISES is-an authorised ewaste recycler of paint waste
and can accept RECYCLABLE WASTES generated by the GENERATOR. The facility is
situated at Address and had |been established as per the TNPCB"s Consent to Establish
Order and WHEREAS the GENERATORS desire to get Hazardous WASTE( herein aftc

referred as WASTE) being generated at their premises collected , treated , recycled, by
utilizing the services of the AIYESHA ENTERPRISES. |

NOW THEREFORE THESE [PRESENTS WITNESSTH AND IT IS HEREBY DECLARELD
AND AGREED BY AND BET\VEEN THE PARTIES HERETQ AS FOLLOWS:

1. The scope of service {o be provided by the AIYESHA ENTERPRISES is limited to

collect Transport, Trgat, Store and Disposal of Hazardous WASTE OF THE
GENERATORS.

RS

The Generator’s obligation for utilizing the facility are to

) Provide details pbout the WASTE and its characteristics regarding presence
of Explosive /|Ignitable / Corrosive / Toxic/ Odour Compounds in the
Transport Manifest (Form — 1.3) as per Hazardous Waste (M&H) Rules, 1989
as amended in|2007 provided to the transporter for safe transportation and
disposal and a| TREM card( Form 11 — as per Hazardous Waste ( M&H)

Rules 1989 as|amended in 2007 provided by AIYESHA ENTERPRISES at

cost to the trangporter of the WASTE. '

Lo

The charges for Collection, Treatment, Storage and/ or disposal (herein after
referred as USER CHARGE) will be applicable to Generators / mutually agreed
between Generator anld AIYESHA ENTERPRISES.

4. AIYESHA ENTERPHISES will collect the waste in containers and arrange the
transport of such containers from the waste generator's premises.

5 AIYESHA ENTERPRISES shall collect the waste from the generator's premises
within 7 days from the date of receipt of information from the generator. Safety of
community during trar|sportation is prime and thus safety information will have to be
provided by the generjator in Form 8, Waste transportation Manifest ( Form 13) and
TREM Card ( Form 11) for every WASTE as per Hazardous Waste ( Management
and Handling) Rules|, 1989 as amended in 2007 , 2010 In the event of false
information, all liabilitis accrue to generators. -

For #7070 0 TISES

' \Q_Dy g (\Ol\\/\u\'\ﬂ

Aaughorisad

o2

nyiaRtory

FOR K.G. DENIM LIMITED.

(X!

Authorised Sig 4




U POLLETION CONTROL BOARE

FORM 2

[Bee rule 5 (4

HAZARDOUS WASTES

1. Number of authorization and dale of issue! 4006 Dated 25.04.2041

o

The Proprietor Mfs. Aiyesha Enterprises, Is hereby granted an authorization to operate a
facility for collection. reception, treatment, storaye, transport and disposal of hazardous

wasle on the premises situaled at S F. No.214/1P, 222/3P 4P, Neervalur Viliage,
Kancheepuram District

- The authorization granied o operate a facility for collection, reception, treatment, storage,
lransport and disposal of hazardous wastes.

4. The authorization shall be in foree for a pericd of &.(Five) years from the date of Issue.

5. The authorizalion is subject lo the conditions stated below and such condilions as may be

specified in the rules for the tlime being in force under the Environment (Protection) Act,
19886.

Sd./~ xxxxx
Member Secretary.

[Forwarded by Order/ (i

f'\'dgv‘ .

per oA

fog Member Secrefary,
i

B AT

1 ,
I

Date: 25.04.2011

POLLUTION PREVENTION PAYS
AT mnbene oudeninde ! umb LD ampejse |



O ; By Registered Post with Ack Die
(This document contains fia Pages)

AUTH
Proceedings: N

Sub  TNFC BOARD ~ M/s. AIYESHA ENTERPRISES, S.F. No. 214/1P,
232/3P 4P, Neervalur Village, Kancheepuram District - Authorization
fof operating a facility for Collection / Reception / Treatment !/
Slorage / Transport and Disposal of Hazardous Waste under Rule
(b) and 5 (4) of the Hazardous Wastes (Management, Handling and
Tiansboundary Movement) Rules, 2008 enacted under Environment
Hrotection) Act, 1986.

Ref: 1. |Application Dated 20.09.2010 submitted by the Unit of M/s. Aiyesha
Enterprises. §.F. No.214/1P, 222/3P 4P, Neervalur Village,
Kancheepuram District through Care Centre No.GC11761.

2. |Leller No DEE/TNPCB/SPR/HWM/453/2010 Dated 04.10.2010.

o

—_

In accordance Mith the Hazardous Wastes (Management, Handling and
Transboundary Movemdnt) Rules. 2008 authorization is issted to The Proprietor,
M/s. Aiyesha Enlerprises, S.F. No. 214/1P; 222/3P, 4F5 Neervalur Village, Kancheepuram
District. He / She / They phall handla hazardous wastdsas specified below: '

| Details of prodess | Detaﬂs of Waste |

! generating hazatdous ' Stream as indicated Quantity | Activity for whlchf

Sl. | waste as listed in folumn | in column 3 of . generated / | authorization is )

No.| 2of Schedule 1 bfthe | Schedule 4 ! identity | handled per lssued !

amended rules / dlass of - of waste as per year !

waste as per Schedule 2 Scheglq_lgz 1o _ ‘

1 120, Purification and / or 211 Process Wasies (240 mi/A Collection, ;

. Industrial use of Paints, : and residues Reception, i

Pigments, Lacduers, and sludges of Storage, Transpart ‘

| Varnishes, Plagtics andi: i) waste water and Trealmeant 'i

‘ Inks. ? based paints. (reprocessing) !

i : .‘ :

% | i) solvent based ;
§ ‘

i | . paints f

POLLUTION PREVENTION PAYS
Sisy grlbierin ambsnisde | yph gnban TR H |
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$1E s B As T

s e L S

| ' {

1|33, Disposal o parels | 1333 Discarded |24,000 Nos. | callectian, ‘
- Containers used for | Conlainers ! | annum iReception‘ ‘l
' ! handling of hazardous ‘- parrels / liners \ Storage,Transport
Ili ".1 wastes | chemicais. ‘ contamlrleted % and Treatment and\
l‘ . with hazardous | Rreusra. ‘:i
y wasles / \} \ |
T T | ch.e.fezee!-,,._.___.‘,__L,..__d,.n,._.,w._'i..,__,,__w_ﬂ____w,_}

The authorization 15 issuetl subjectto {he terms and conditions specified in Form-2 and
special conditions annexed.

Sd./- ARAAX
Wember Secretary.

[Forwarded by Orger! e Bl
Ttated

'_Io_[..k‘Member Secrelary.

[ ]

FOLLUTION PREVENTION PAYS

sl Hrilembd aurlieningig | LD gl GBSy
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Ti—?IS AGREEMENT mace
- MS. SRI JAYADEY IND

Ki%?-huk:’davu TK, Coimt
AUTHORISED SIGNATQ

of the FIRST PART (whik

sugh inclusion is inconsiste

i P bt o oo

ola

AMILNADL

: @.ﬂ._.;vJ o

p ...}. /zu Rl p(_{-i—-?‘..J
A

s,
»

q

U

1 this 12" day of May month of t
RTRIES, Address 1719272, Coimb

tore DisTricT,Tamifncdu—642110_
" (herein after called ("sRT JAYADEV INDUSTRIES")

€Xpression include their successors and assigns, unless
[ with the context of meanirg thereof)

he year 2017 between
atore Road, Ko*-ziipéiczya,

Fepresented by jtsg
R

n

3 AND

G
M‘/Es,_ K& DENIM LIMITED‘ having  their production  units at
Then’rhiruma-lai.,a'adaya-mpalqvam,Mef-mpalaycm,Coimba‘ror.e-641302. represented by
itsd (Authorised signatory  Mr. R Selvakumar Vice Precident ( herein after
r‘ef’ﬁ%‘arr'ed to as the (" GENERATOR") OF THE SECOND PART ( which expression
include their SUCCeSSors and assigns |, unless such inclusion s fnconsistent with

coftext op meaning thereof

.f;} =0

T
g
Y

LI
The

R =




Ay s

LN L=

dal‘

g A e
AN o | ALY

Pt

spl JAYADEV T wDUSTRIES 1S

gt Store and Disposal of Wazardous WA

orovide details abouT she WASTE and its characteristics regarding

!
/
2

Ignitable / Corrosive / Toxic/ Odour Compounds
- 10) as per Hazardous Waste (M&H)
2016 provided 10 the transporfer
disnosal and a TREM card(

Rules 1989 as amended

INDUSTRIES at cost

nresence of cxplosive
in The TransporT Manifest (Form
Rules, 1989 s amended in 2007 &

fe tra
dous Waste ( M&H)

RI JAY [ ADEV

for
Form 11 - as per

in 2007 &2016
er of

and

U‘!

8!
()

ngportation
Hazar
prowdad by S 10 the transpor

he WASTE.

on, Treatment, Storage and/ or disposal (herein after

ors / mutually agreed

The charges for Collectio
ER CHARGE)
d SRI JAYADEV TNDU

will be applicable fo Generaf
STRIES .

referred as Us

hefween Generator an

SRI JAYADEV TNDUSTRIES will collect The waste in confainers and arrangé

tainers tor's premises.

s"i

the transport of such ¢ . from the waste generd
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SRI JAYADEV INDUSTRIES shall celigct the waste Trom Tra 32

=
~
e thin 7 da 7 e sass AF receimt &f (Afarmart SRR,
premises witmn days trom Tng CAEe i gezipt of InTQrMATIYr v
generctor, Sefety ot cammunity during transportation is prime and thus satety
lﬂ?‘u.f"‘:‘f G WHi Rate to De D B 2 gengragTor i P T
transportatior. Mar|fest | Zorm 10, and TREM Cerd { Form 11) TOr gvery
WASTE as per Hazprdous Waste . Maragemant ang Hoating, Rules .37 a8

: 3 3 (R
card of folse information, all ligbilities accrue

£

O

e

o

i

_..4‘

= 0
3

i

amendzd in 20074

to generators.

6 SRI JAYADEV INDUSTRIES indemnifies the Generators from all The
Liabilities associated with Transpert, Traatment, Storage and Disposal of

Wastes outdide The

generafor's premiges, subject to compliance with all the coraitions ¢F ™M
ggreamant and suolieet of the Law of the _and

. The prices, quantify and other crarges mentiongd (n This agrazmend ang The

; ] 3 t L e Loisiie wnm dnate AT

Annexure shall bq valid for @ peried of 31 March 2021 from The date o

commissioning of [the project. Any revision shall be done as p2r g
arising out of | fiiscussion befween SRI JAYADEV INDUSTRIES — and

Senerator.

& SRI JAYADEV INDUSTRIES and GENERATOR shall by mutual discussiun

preclose the agrepment.

For K.G. DENIM Limi
é—:ﬁ ,f’:.\w
ot
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Proceeding No, JCEE-PLCBZTNECR FI309CBS HWARS/CRS/2017 dated 23/0 12017

AUTHRISATION No. ITHFZ 7401764 dared -3 A0ET

Sub: Tamil Nadu Pollutily
- INDUSTRIES , 8.
Coimbatare E
(Manacement and T

Act, 1986 - Issued

Refi HWA-IR No.[1309CBYHWA/RSDEECES/2017 dated 20/0122017 révsived trom the DEE.
Coiribators South

FORM FOR GRANT

L
P
bt
v
i

b EWAL OF AUTHORISATION TO THE OCCUPIER
RECYCLERS, REPROCHSSORS, REUSERS, USEE AND OPERATORS OF DISPISAL

FACILITIES

Number of authonzaded: [ THE

3 The Partner of Mys. SEIJAYADEV INDUSTRI 5 n Authonsation based o
based on the enclosed {izned Inspection report for Ln.nemrson Colizction, Storage, amga:
Reception, Treatment ahd Dli";t‘ha) of hazardous or other wastes or both on the premises situat
S.F.No. 249302, METTUPALAYAM Village, K"w"-.THL’&A.Di\‘» U Taluk, Coimbatore  Dise

[+
1

- I (oo 1 n . I ps I ] o M
| SINo | Schedule | Name of the i Name of Hazardous | Quantiry [ Acrivities Tor which |
' ! Procgsses [Waste (with category M) | t Authorization is

L dssued

i iS .m.u*c. 1 ‘33 Handling of 133 -Emgw 1T
| hify s cHenpizals ané

l 251 e, tod

| chermicals - ,txa.xgs . |D 5;054‘ |
(2 !Scnem.h. 1/33. Handling of 33.2-C‘omami-mauc.d co ton 0.5 TrAnAum !C eneration, Crllection,

| hazardous chenlicals and rags or gtheng { [ Storzge, Transport

| wastes materias tand Disposal to M

| | i TN ww f
L | |
F} Schedule |34 - 0.7 T/ Annuim Gcnuratwn Cailection, |
; comamination Jf wiuc ﬁfts.nsz from i Storage, Transporiasisn |

barrels/containdrs used for | decontamination | a ‘aad Disposal 1o M's |

handling of hazhrdous i TNWML, ;

wastes chemjoals Gutnmidiposndi 1

chedule 1,34 Pe: 34.2-Sludge from treatment | 0.6 T:'Anrum | Generation, Coilection,

contamination df of waste water arising out of | Storage. Transporiation |
. barels/contatneys used for cleamng, disposal of barrels and Dhsposal o Mis |
{ handling of }erz hrdous / eontainers TNWML,

wastes/chemicals | Gurmidipoond !

3 This authorization shall e valid for a peried uptn 22/01/2022.
The Authorization is issuad qubject to the following general and special conditions annexed.
' Toint Chief Environmental Engincer-Monitoring
Tamil Nadu Pollution Control Board
Coimbatore
A. GENERAL CONDITIONS|OF AUTHORIZATION

1. The authorised person sifall comply with the provisions of the Environment (Protection) Act, 1986 and
the rules made there undpr,
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District Enviranmental Engineer 02
Tamilradu Pallution CortrollReard,

No-5 Ramasamy Nagar,
Necr flire station Kavundetpaicyem,

Coimbatare,

Sir,
Sub ' Sunmission to Sgr

o FLZ copy - Under MHozargous waste mercgement o
Handling Rules.

{3

With respect to above supject, We are herzwith enclosing Form-10 (white copy) disposing ot

s

1790 Kgs of Chemical carboys (33.1) to our recyzler, M/s Skl Jausd8y Thdirtries Coimbatore.

Kindly acknowledge and refeipt,

Thanking you
Yours faithfully

R.Selvakumar,
Vice President,
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AIYESHA \ RPRISES [PAINTS & CHEM] | gg

Mawracturer of Paints

Off. & Unit :

No. 147/A, Survey No No. 222/3 & 4 (Hart) & 214 (Part) 1-6-675/4,
Opp. L& T Gate, Neervallur Village, " '
Kancheepuram Tk. & Dist - 631 561.

Regd. Office :

Zamisthanpur,
Musheerabad,
Hyderabad - 500 048.

01.07.2019

The Chairman
Tamilnadu Pollution Contrel Boart P p
76, Anna Salai ' ‘ NP )
Guindy, Chennai -600032 : S T -

|-

Reference: 1. Your directions dated 29.06.2019 ;
2. TNPCB proceedings T2/TNPCB/F.05696/HWM Rules/SPR/-dt. 28.086. 2'
3. Our clarifications slibmitted dated 14.05.2019
4, Data and copies of Form 3 and Form 4 submitted on 24.05.2019

wear Sir,

With reference to your directions|for payment of Assessment Liability, we wish to submit
the following for your kind consideration:

1. The direction mentions that the complaint received by TNPCB on Aiyesha Enterprises
that we have handled 20,000 MT of hazardous waste and landfilled 2800 MT of
L, hazardous waste in the factopy premises. These quantities are beyond our imaginable
/ capacity and our size of operation is too small when compared to these numbers. The
/ factory is located in just 81 gents of total land area. This is a very very small factory
4 handling recyclable paint waste and reusable spent solvents only. We take only
Q[\/ recyclable paint wastes and solvents and there's no disposal activity such as
¢,\ ndflllmg or incineration. We do not generate any hazardous waste in the production
rocess, Only the expanded capacity .and process requires hazardous waste
generation to the tune of 300 kg/month. But this expanded capacity is not operational
since we are awaiting the hazardous waste authorisation for the expanded capacity.

Our financial turnover is only|around 1.5 Crores per annum.

2. So, the quantities mentioned aré fictitious and wrong. As you may be aware the total
recyclable hazardous waste fecyclable waste generation from Tamilnadu is only 89593
MTA generated from 2532 Industries as per the CPCB report on Hazardous Waste
Invenitories. We take mainly ffrom two companies Asian Paints and PPG Asian Paints
out of these 2532 industries [that generate hazardous waste. The quantities mentioned
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TAMILNADY POL .« CONTROL BOARD
‘-‘-
|
From To
D.Sekar, M.Tech., The Partner,
Member Secretary ( ‘M/s. Aiyesha Enterprlses — SF No 222/384

Tamilnadu Pollution Control Board,

76, Mount Salai, Guindy,

(Part) and 214/1 (Part) Neeervallur Village
Kancheepuram Taluk

Chennai - 600 032. Kancheepuram District- 631561
Letter No. T2/TNPCB/F.05696/HWM Rules/SPR/2019-1, dated: 22.07.2019
Sir,

Sub: TNPCB - M/s. A

iyesha Enterprises — SF No 222/3&4 (Part ) and 214/1 (Part)

Neeervallur Villag
provisions of Haz
2016- Assessm

e Kancheepuram Taluk and District- non compliance of the
rdous and Other Waste (Management & Transboundary ) Rules
t of damage caused to the surrounding environment —

Assessment Liability imposed under Rule 23-1 of the Hazardous & Other Wastes

(Management &
under provisio
Remittance of RS

without any delay |-

Ref: 1. Proceedings
dated: 28.06

2. Reply Letter
3. Ordersof the

| am to invite your
were issued to your unit
assess the contamination

grounds mentioned therein,

reference 2™ cited you had
various reasons stated there

In this regard | am to
Hon'ble National Green Trib
Priya Naidu as an applicati
(PB) vide its order dated M

ransboundary Movement) Rules, 2016 — Directions issued
s of Section 5 of Environment (Protection) Act, 1986—
10.00 Lakhs for assessment of contamination at your premises
instruction issued- Regarding.
No.:T2/ TNPCB / F.05696 / HWM Rules / SPR /2019 -
2019.
No Nil dated 01.07.2019 received from the unit.
Hon’ble NGT in OA.No 329/2019 dated 07.05.2019

KkkKKk

kind attention to the proceeding 1% cited wherein directions
to -remit RS 10.00 Lakhs towards assessment liability to
f any due to handling of hazardous wastes in view of the
However in you reply furnished vide the letter under
requested the Board to re-examine the directions in view of
in.
enclose the copy of the reference 3™ cited , where in the
unal (PB) New Delhi has treated the complaint filed by Ms
on. As per orders of the Hon'hle National Green Tribunal
ay 07 2019 has disposed the complaint with an instruction

that the complaint has been sent to Tamilnadu State Pollution Control Board for

taking appropriate action

Hence , the extent of ¢
order to examine the further
make a deposit of Rs 10.00

The receipt of this lettel

Copy to

1. The District Environme
Tamil Nadu Pollution G

2. Law File

in accordance with law vide reference 3™ cited.

contamination if any at the site requires to be assessed in
course of action if any. Hence you are hereby instructed to

Lakhs , without any further delay.
%W%» )

For Member Secretary

AN

may be acknowledged.

ntal Engineer,
ontrol Board, (SPR).

Ae

No. 76, MC
Tel : 22353134, 22353185, 22

Email ; trip

DUNT SALAI, GUINDY, CHENNAI - 600 032.

353136, 22353137, 22353138, 22353139, 22343140, 22353141
Fax : 044 - 22353068

ch@mid3.venlnetin Web : www.tnpcb.gov.in
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From 020 355

The Partner
Aiyesha Enterprises
No.147A, Neervallur Village

Kanchipuram Tk and District
PIN: 631561

g

To

The Member Secretary
Tamilnadu Pollution Control Board
76, Mount Salai, Guindy
Chennai - 632032

Dear Sir,

Subject: Clarifications regarding the contents of the NGT order and submission of facts

Reference: 1. Letter No.T2/TNPCB/F.05696/HWM Rules/SPR/2019-1 dated 22.07.201S
2. Orders of Hon’hle NGT in OA No0.329/2019 dated 7.05.2019
3. Our reply dated| 1.07.2019

w

@5 We wish to submit the following facts and offer explanation towards the above referred

,,(9\(\ letter.

1. The complainant has sent the letter from a fictitious address. No such address exists

in that village. This complainant has sent several such complaints to many

Cf/ d'ep'artments and has m:\]h attended any enquiry of any department to explain the
contents of her complaints. This is a motivated complaint of our ex-employee against

a\‘%\\ whom there is a case with [District Crime Branch- Kanchipuram for misappropriation of
funds. The details of thd FIR with DCB- Kanchipuram and High court orders to
investigate and execution pf warrant on her have been already submitted to the board

vide our previous letters. |She has sent this complaint to escape from this case by

threatening us. She is operated by an organised crime group and is supported by our
competitors.

2. The NGT order mentions that M/s. Aiyesha Enterprises has taken waste from a list of
companies. Out of the 7 companies mentioned, we have taken recyclable wastes from
only two of the companies Asian Paints and PPG Asian Paints. From Akzo Nobel we
take raw materials. There|is no organisation called ‘Bureau of Statistics’ as far as we
know. And with Wipro (Al India Level) and with KG Denim we have no business nor
any transaction. So, it is & baseless complaint sent in order to trouble us. Action has
been taken on this complaint without any verification of facts and our factory has been




SRR | e

. We have already submitted vide our letter dated 24.05.2019, that we have taken 907
MT during the entire period of operation from 2012-13 till 2017-18 and have produced
1337 MT of product. This is much higher than the quantity of waste purchased by us,
This clearly indicates that we have used the entire quantity of recyclable paint waste
that we have taken from Ccompanies. The extra quantity of production is due to

Mmaterials for good value; they are not given to us free, So there is no point of
discarding the materials that we buy.
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7. Tne Jumbo bag godown has raw materials that are recsived in Jumbo bags of 500kg
' or 1 MT capacity. These arg fine powder materials and hence there would be minor
spillages, but they are contained within the shed. These materials are Rutile (T i02),
Calcium Carbonate, Marbld Powder, some silicates like non hazardous inorganic
minerals. They are not hazardous. Sincé they are too fine, even small quantities show
up as large spillage. These materials are harmless and are NOT hazardous.

8. Her intention of troubling is also clear as you can see from her language and contents
of the complaint. She also mentions that we are into smuggling, money laundering,
drugs supply etc., meaning we are into every possible illegal activity in the world. This
is only with the motive of defaming us. This intention of the complaint is not saving
village or protecting environment but maligning the image of the company and
promoters. Two of the partners are from Madurai who are into farming and promoting
farming and other two are ftom Hyderabad from a very respectable family. Works of
one of the promoters Mannar Mannan on sustainable farming have been very widely
published in print and TV media. He has also carried out research on sustainable
farming with support of NABARD the results of which were widely published in the
media. He also writes regularly in° Tamil magazines on farming and waste
management. Also he has published books on farming and environmental
management. The team can pever be associated with any such illegal activity.

9. Her intention is also clear frgm the language of her mails to TNPCB, CPCB and other
statutory bodies. He addregsed very disrespectfully the officials of TNPCB in mails

and messages. Also she di

urbed the officials at Oragadam office and TNPCB head

office with mid night messagdes with filthy language and unparliamentary words. These
records are already available with TNPCB officials and this has also been discussed

internally. NGT is not aware
action if taken after an enq
and then investigating. So,

of these facts and has asked TNPCB to take action. The
Jiry would have been more fair than closing the industry
urrequest is to dismiss this complaint as it is MOTIVATED

and accordingly NGT may be informed by TNPCB.

and find if there is any con
industry operating in just 0.&
and since we are economig
position to pay the deposit
study done with an external
submit the report as soon a
factory operation with this ¢
and business on a mercy ba

10.8till since this point has come for discussion, we are willing to go for the assessment

amination. But our request is that we being a very small
8 acre of land and our turnover being less than 1.5 Crores
pally very badly affected due to closure we are not in a
of 10 lacs upfront. However, we are willing to have this
agency like Anna University as per TNPCB guidelines and
5 the study is over. We request your good self to allow the
ondition. We plead this revocation to save our employees
5iS.
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11.The complainant also mentions that we have bribed TNPCB officer Mr. Arun and );EE
which are baseless and wrong. Mr. Arun does not have any contacts with us nor »ur
factory comes under his jurisdiction. This statement in a complaint is due to some
influence by our competitors who fund her with an intention of spoiling our relationship
with the board officials. As may be seen from the previous proceedings and closure of
factory, it may be noticed that we have not received any favour from any officials and
they have gone by the rules only.

Therefore Sir, we request your good self to dismiss this motivated complaint as baseless
and false and accordingly reply to NGT. However we will carry out the assessment from a
third party like Anna University as per your recommendation and pay for the actual cost.
We plead you to kindly permit the operations for a specific period of time before which we

will submit the report. Keeping the factory closed till such time will put us in great trouble
and will several families without any livelihood.

We assure you to fully comply with all the conditions for this interim relief and will ensure
a smooth pollution free operation.

Sincerely,
For Alyesha Enterprises

T A
Mannar Mannan
Partner

CC: 1. The Chairman, TNPCB, 76, Mount Salai, Guindy, Chennai - 600032
2. The DEE, TNPCB, Plot No. CP-5B, SIPCOT, Oragadam - 602105, Sriperumbudur
Taluk The DEE, TNPCB, Oragadam

Me fly
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